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NHRC takes suo

motu cognisance

of rising missing
PeIsons Cases

OUR CORRESPONDENT

NEW DELHI: The MNarional
Human Rights Commission
(NHRC) has taken suo motu
cognisance of a media report
citing Delhi Police data which
revealed that 807 persons went
missing in the national capi-
tal within the first two wecks
of January 2026, Of these,
235 individuals have been
traced, while the whereabouts
of the remaining 572 are still
unknown

According to the figures,
191 of the missing persons are
minors, while 616 are adults.
The NHRC said the data raises
serious concerns about pub
lic safety and the protection of
vulnerable groups. If the con-
tents of the report are accurate,
the Commission noted, the sit
uation points to grave viola-
tions of hurman rights.

Taking note of the matter,
the NHRC has issued notices
to the Chief Secretary of the
Gavernment of the National
Capital Territory of Delhi and
the Commissioner of Police,
Delhi. The Commission has
sought a detailed report from
both authorities within two
weeks, seeking infarmation on
the progress of investigations,
efforts made to trace the miss-
ing persons, and the preventive
measures in place to curb such
incidents. The Commission
also referred to another media
report dated February 5, 2026,
which highlighted the broader
issue of unexplained disappear-
ances in Dethi, According to
the report, as many as 24,508

ople went missing in the city
during 2025, with nearly 60 per
cent of them being women,

While the police man-
aged to trace 15421 of those
reported missing, the fate
of 9087 persons remains
unknown, the report stated.

The NHRC further
ohserved that official statistics
indicate a disturbing trend,
with more than 5,000 teenag-
€I5 SOINg MIsSing cvery year
since 2016, OFf these, around
3,500 are girls, a pattern the
Commission described as par-
ticulardy alarming from 4 crime
and safety perspective,

The Cominission sald the
data highlights the urgent need
for stronger accountability and
preventive measures, cXpress-
ing hope that its intervention
will spur timely action to pro-
tect citizens' rights, particularly
those of women and children,
in the capital,
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NHRC notice
to Delhi govt.
On missing
persons cases

The Hindu Bureau
NEW DELHI

The National Human
Rights Commission
(NHRC) on Monday issued
notices to the Delhi govern-
ment, Chief Secretary,
Commissioner of Police
seeking a detailed report
within two weeks on mis-
sing person complaints re-
gistered in the national
capital this year.

Citing media reports,
the NHRC said 807 such
complaints were filed in
the first two weeks of Janu-
ary and only 235 of them
were resolved. The com-
mission observed that, if
true, the reports raise se-
rious issues of violation of
human rights.

According to Delhi Pol-
ice data, of the 807 missing
people, 191 are minors. Cit-
ing media reports, the
commission said 24,508
people were reported mis-
sing in Delhi in 2025, of
which 60% were women.
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NHRC takes suo motu notice
of 807 missing persons

NEW DELHI, FEERUARY§

The National Human Rights
Commission{NHRC) on Mon-
day took suo motu cognizance
of reports that 807 people went
missing in Delhi during the
first two weeks of January 2026
and has sought areply from the
Delhi Chief Secretary and
Polbice Comimissioner:

The NHRC sad the news
reports, if true, raise concerns
of human rights violaions. Tt
has therefore issued notices to
the Chief Secretary of the Gov-
ernment of NCT of Delhi and
the Delhi Pohoe Commissioner,
cling for a detalled report

Acoording 1o the reports, a
otal of 24508 people were

Commission seeks
detailed report from
Delhi Chief Secretary,
Police Commissioner

reported missing in Delhi in
225, with women accounting
for 60 per cent of the cases, Of
the=se, the police were able to
trace 15,421 individuals, while
8.087 cases remain unresohved.
The data also highlights the
vilnemhility ofteenagers, with
more than 5,000 adolescents —
indiuding around 3500 girds —
teported  missing  annually
since 2016, undersconng per-
sistent risks to minors in the
National Capital. —TNS
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NHRC NOTICE

TO GOVT, POLICE
OVER ‘MISSING
PEOPLE' REPORTS

Karn Pratap Singh

ke singh @hindustantimes com

NEW DELHI: The Natiomal
Human Rights Commission
(NHRC) on Manday said it has
taken suo motu cognisance of
recent media reports citing Delhi
Police data on missing persons,
which indicated that 807 people
went missing in the Capital dur-
ing the first two weeks of Janu-
ary, withonly 235 traced sofar.
The rights body has issued noti-
ces to the Delhi chief secretary
and the commissioner of police,
seeking a report on the maiter
within two weeks.

In a statement, NHRC referred
to media reports published on
February 5, which cited police
dara that the 807 missing per-
sons included 191 children and
Gl6adults. Of these, only 235 had
been traced, while 572 remained
uniraced at the time the data
was compiled.

The commission noted that,
according to the data, a total of
24,508 people were reported
niissing in Delhi in 2025, OF
these, around S0 were women.
While police managed to trace
15,4 people, 9,087 cases are
unresolved. The data pointed to
the vulnerability of adolescents,
with over 5,000 teens reported
missing every year since 2016,
including 3500 girls annually.

“The commission has
observed that the contents of the
news report, if true, raise serious
issues of violation of human
rights. Therefore, it has issued
notices to the chief secretary,
Delhi, and the commissioner of
police, Delhi, calling for a
detailed report on the matter
within two weeks.” NHRC said,

NHRC's action comes amid a
public back-and-forth over the
interpretation of missing per-
sons data. On Thursday, the day
the report cited by the commis-
sion was published, Delhi Police
issued a stalementassuring resi-
dents that there was no cause for
panic, particularly abont missing
children. A day later, it issued
another statement warning of
action against those using “paid
promotion” to create a “hype”
around reports of missing girls,
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MATIONAL HUMAN
RIGHTS COMMISSION

NHRC takes suo
motu cognisance
of reportson

missing persons
in Delhi

GK News Service
MNew Delhi, Feb &

The National Human Rights
Commission (NHRC) has
taken suo motu cognisance
of amedia report stating that
807 people went missing in
the national capital during
the first two weeks of Janu-
ary 2026, according to Delhi
Police data. Of the reported
missing persons, 191 are
minors, and 616 are adults.
The police have so far traced
235 people, while 572 remain
untraced, the report said,
Observing that the con-
tents of the news report, if
frue, raise serious concerns of
human rights violations, the
Commission has issued notices
to the Chief Secretary of the
Government of the National
Capital Territory of Delhi and
the Commissioner of Police,
Delhi. They have been asked
to submit a detailed report on
the matter within two weeks,
According to the media
report, published on February
5, 2026, a total of 24,508 people
were reported missing in Delhi
in 2025. Nearly 60 percent of
them were women. While police
managed to frace 15,421 individ-
uals, 9,087 cases remain unre-
solved The dataalsohighlights
the heightened vulnerahbility of
teenagers, noting that more
than 5000 teenagers, around
3,500 of them girls, have gone
missing each year since 2016,
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Govt. gets NHRC notice seeking report on missing person cases

Published - February 10, 2026 01:24 am IST - New Delhi

The Hindu Bureau

The National Human Rights Commission (NHRC) on Monday issued notices to the Delhi government, Chief
Secretary, Commissioner of Police seeking a detailed report within two weeks on missing person complaints
registered in the Capital this year.

Citing media reports, the NHRC said 807 such complaints were filed in the first two weeks of January and only 235
of them were resolved.

The commission observed that, if true, the reports raise serious issues of violation of human rights.

According to Delhi Police data, of the 807 missing people, 191 are minors.

Citing media reports, the commission said 24,508 people were reported missing in Delhi in 2025, of which 60%
were women. While the police traced 15,421 missing people, 9,087 cases remain unresolved, it added.

Every year since 2016, over 5,000 teenagers, including about 3,500 girls, have been reported missing, the NHRC
said.
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807 went missing in Delhi in early January, NHRC seeks report

The data also pointed to the vulnerability of adolescents, with more than 5,000 teenagers reported missing every
year since 2016

Published on: Feb 10, 2026 3:41 AM IST

By Karn Pratap Singh, New Delhi

The National Human Rights Commission (NHRC) on Monday said it has taken suo motu cognisance of recent
media reports citing Delhi Police data on missing persons, which indicated that 807 people went missing in the
Capital during the first two weeks of January, with only 235 traced so far. The rights body has issued notices to the
Delhi chief secretary and the commissioner of police, seeking a report on the matter within two weeks.

NHRC's action comes amid a public back-and-forth over the interpretation of missing persons data.

In a statement, NHRC referred to media reports published on February 5, which cited police data showing that the
807 missing persons included 191 children and 616 adults. Of these, only 235 had been traced, while 572
remained untraced at the time the data was compiled.

The commission further noted that, according to the data, a total of 24,508 people were reported missing in Delhi
in 2025. Of these, around 60% were women. While police managed to trace 15,421 people, 9,087 cases were still
unresolved. The data also pointed to the vulnerability of adolescents, with more than 5,000 teenagers reported
missing every year since 2016, including approximately 3,500 girls annually.

“The commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights. Therefore, it has issued notices to the chief secretary, Government of NCT of Delhi and the
commissioner of police, Delhi, calling for a detailed report on the matter within two weeks,” NHRC said.

NHRC's action comes amid a public back-and-forth over the interpretation of missing persons data. On Thursday,
the day the report cited by the commission was published, Delhi Police issued a statement assuring residents that
there was no cause for panic, particularly with regard to missing children.

In a video message, additional commissioner of police Sanjay Tyagi, who is also the spokesperson for Delhi Police,
said that there had been no abnormal rise in missing persons cases. He stated that January 2026 had, in fact, seen
fewer such reports compared to the same period last year, and stressed that the police followed a policy of fair
and transparent crime reporting.

A day later, Delhi Police issued another statement warning of strict action against individuals allegedly using “paid
promotion” to create a “hype” around reports of missing girls.

“After following a few leads, it was discovered that the narrative around a surge in missing girls cases is being
pushed through paid promotion. Creating panic for monetary gains will not be tolerated, and strict action will be
taken against such individuals,” the police statement on Friday said.
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NHRC Takes Suo Motu Cognisance Of Jharkhand Migrant Workers Stranded In Dubai, Seeks Report

National Human Rights Commission has taken suo motu cognisance of reports that 14 migrant workers from
Jharkhand are stranded in Dubai with passports seized and wages unpaid, and has sought a detailed report from
the state government within two weeks.

Somendra Sharma Updated: Tuesday, February 10, 2026, 03:29 AM IST

The National Human Rights Commission (NHRC), India, has taken suo motu cognisance of a media report that at
least 14 migrant workers from the Giridih, Hazaribagh and Bokaro districts of Jharkhand have been stranded in
Dubai.

Reportedly, a company engaged in transmission line work had employed them and seized their passports to block
their journey back home. Their wages have also not been paid. The workers have appealed to the Government of
Jharkhand to facilitate their safe return to India.

NHRC issues notices

The Commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights. Therefore, it has issued notices to the state Chief Secretary and the Head of the State Migrant
Workers Control Room (MWCR), calling for a detailed report on the matter within two weeks.

Allegations of exploitation

According to the media report, carried on February 3, 2026, one of the stranded labourers informed over the
telephone that the company deducted most of their salary to recover the amount incurred initially to purchase
their air tickets from India to Dubai. Reportedly, the company is charging for their accommodation, and the
workers do not even have money to purchase food for themselves.
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NHRC Issues Notice to Jharkhand Govt Over 14 Migrant Workers Stranded in Dubai

PTI | Feb 10, 2026, 12.08 AM IST

New Delhi: The National Human Rights Commission (NHRC) on Monday said it has issued a notice to the
Jharkhand government over reports that at least 14 migrant workers from the state have allegedly got stranded in
Dubai in the UAE.

The Commission said it has taken "suo motu cognisance of a media report that at least 14 migrant workers from
the Giridih, Hazaribag, and Bokaro districts of Jharkhand" have got stranded in Dubai.

The NHRC has observed that the content of the news report, if true, raises serious issues of violation of human
rights. "Therefore, it has issued notices to the state's chief secretary and the head of the State Migrant Workers
Control Room (MWCR), calling for a detailed report on the matter within two weeks," the NHRC said in a
statement.

Reportedly, a company engaged in transmission line work had "employed them and seized their passports to
block their journey back home". Their wages are also not being paid. The workers have appealed to the
government of Jharkhand to facilitate their safe return to India, the human rights panel said, quoting the reports.
According to a media report carried on February 3, one of the stranded workers informed over telephone that the
company has "deducted" most of their salaries to recover the amount, incurred initially to purchase their air
tickets from India to Dubai. The company is charging for their accommodation and even the "workers do not have
money to purchase food for themselves", it said.
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NHRC takes suo motu cognisance of rising missing persons cases

Team MP10 February 2026

NEW DELHI: The National Human Rights Commission (NHRC) has taken suo motu cognisance of a media report
citing Delhi Police data which revealed that 807 persons went missing in the national capital within the first two
weeks of January 2026. Of these, 235 individuals have been traced, while the whereabouts of the remaining 572
are still unknown.

According to the figures, 191 of the missing persons are minors, while 616 are adults. The NHRC said the data
raises serious concerns about public safety and the protection of vulnerable groups. If the contents of the report
are accurate, the Commission noted, the situation points to grave violations of human rights.

Taking note of the matter, the NHRC has issued notices to the Chief Secretary of the Government of the National
Capital Territory of Delhi and the Commissioner of Police, Delhi. The Commission has sought a detailed report
from both authorities within two weeks, seeking information on the progress of investigations, efforts made to
trace the missing persons, and the preventive measures in place to curb such incidents. The Commission also
referred to another media report dated February 5, 2026, which highlighted the broader issue of unexplained
disappearances in Delhi. According to the report, as many as 24,508 people went missing in the city during 2025,
with nearly 60 per cent of them being women.

While the police managed to trace 15,421 of those reported missing, the fate of 9,087 persons remains unknown,
the report stated.

The NHRC further observed that official statistics indicate a disturbing trend, with more than 5,000 teenagers
going missing every year since 2016. Of these, around 3,500 are girls, a pattern the Commission described as
particularly alarming from a crime and safety perspective.

The Commission said the data highlights the urgent need for stronger accountability and preventive measures,
expressing hope that its intervention will spur timely action to protect citizens' rights, particularly those of women
and children, in the capital.
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NHRC Takes Suo Motu Cognizance Of 807 Missing Persons In Delhi In First Two Weeks Of January 2026

The NHRC has taken suo motu cognisance after reports said 807 people, including 191 minors, went missing in
Delhi in early January 2026. Calling it a potential human rights violation, the commission issued notices to the
Delhi Chief Secretary and Police Commissioner, seeking a detailed report within two weeks.

Somendra Sharma Updated: Tuesday, February 10, 2026, 12:24 AM IST

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that 807
people went missing in the national capital during the first two weeks of January 2026, as per the Delhi Police
data. They include 191 minors and 616 adults. The Police has traced 235 people and 572 remain untraced so far.
Notices Issued for Detailed Report Within Two Weeks

The Commission has observed that the contents of news report, if true, raise serious issues of violation of human
rights. Therefore, it has issued notices to the Chief Secretary, Government of NCT of Delhi and the Commissioner
of Police, Delhi, calling for a detailed report on the matter within two weeks.
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NHRC notice to Jharkhand govt over migrant workers from state stranded in Dubai

NewsDrum Desk | 09 Feb 2026 20:10 IST

New Delhi, Feb 9 (PTI) The NHRC on Monday said it has issued a notice to the Jharkhand government over reports
that at least 14 migrant workers from the state have allegedly got stranded in Dubai in the UAE.

The National Human Rights Commission has observed that the content of the news report, if true, raises serious
issues of violation of human rights.

"Therefore, it has issued notices to the state's chief secretary and the head of the State Migrant Workers Control
Room (MWCR), calling for a detailed report on the matter within two weeks," the NHRC said in a statement.

The Commission said it has taken "suo motu cognisance of a media report that at least 14 migrant workers from
the Giridih, Hazaribagh and Bokaro districts of Jharkhand" have got stranded in Dubai.

Reportedly, a company engaged in transmission line work had "employed them and seized their passports to
block their journey back home". Their wages are also not being paid. The workers have appealed to the
government of Jharkhand to facilitate their safe return to India, the human rights panel said, quoting the reports.
According to a media report carried on February 3, one of the stranded workers informed over telephone that the
company has "deducted" most of their salaries to recover the amount, incurred initially to purchase their air
tickets from India to Dubai. The company is charging for their accommodation and even the "workers do not have
money to purchase food for themselves", it said. PTI KND KVK KVK
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807 person missing in Delhi; NHRC sends notice to Delhi Govt, Delhi Police, seek Report

Last Updated on February 10, 2026 1:05 am by INDIAN AWAAZ

Staff Reporter / New Delhi

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that 807
people went missing in the national capital during the first two weeks of January 2026, as per the Delhi Police
data. They include 191 minors and 616 adults. The Police has traced 235 people and 572 remain untraced so far.
Notices Issued for Detailed Report Within Two Weeks

The Commission has observed that the contents of news report, if true, raise serious issues of violation of human
rights. Therefore, it has issued notices to the Chief Secretary, Government of NCT of Delhi and the Commissioner
of Police, Delhi, calling for a detailed report on the matter within two weeks.

According to the media report, carried on 5th February 2026, a total 24,508 people were reported missing in Delhi
in 2025. Among them, sixty per cent were women. The police could trace 15,421 missing people while 9,087 cases
are still unresolved. The data has also highlighted the risk being faced by teenagers as more than 5,000
teenagers, of which about 3500 were girls, had gone missing every year since 2016.
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NHRC Probes Delhi Missing Persons Data Amid Mardaani 3 Media Controversy

Yekkirala Akshitha

February 10, 2026

The National Human Rights Commission (NHRC), India , has taken suo motu cognizance of media reports based
on Delhi Police data showing 807 people went missing in the national capital during the first two weeks of January
2026 . Of these, 191 were minors and 616 were adults , and only 235 have been traced , leaving 572 still untraced .
The Commission noted that, if accurate, the report raises serious concerns regarding human rights violations, and
has issued notices to the Chief Secretary of the Government of the National Capital Territory of Delhi and the
Commissioner of Police, Delhi, requesting a detailed report within two weeks.

The initial report, carried by PTI, was widely republished by numerous reputed media organizations. However, the
dissemination of the story, combined with online speculation linking it to the promotion of the Bollywood film
Mardaani 3, triggered panic among citizens , with some suggesting the missing persons narrative was being
used as a paid promotional stunt for the film.

In response to these allegations, Yash Raj Films (YRF), the studio behind Mardaani 3, strongly denied any
involvement in orchestrating the news for publicity purposes, emphasizing the company’s commitment to ethical
marketing and sensitivity toward social issues.

Delhi Police also clarified that while paid promotional activity was identified driving some social media
amplification of the story, there is no evidence linking the official film promotion to the missing persons reports.
Authorities stressed that the daily number of missing persons in early January 2026 is consistent with historical
trends, and that tracing and recovery efforts remain ongoing.

The NHRC's action follows a report dated 5 February 2026 , which highlighted that in 2025, over 24,500 individuals
went missing in Delhi, with about 60 per cent being women . Of these, 15,421 were traced , while 9,087 cases
remained unresolved . The data also indicated persistent vulnerability among teenagers, especially girls, with over
5,000 minors going missing annually since 2016 .

The controversy underscores the critical role of responsible reporting , the risks of misinformation, and the need
for media organizations to exercise caution when publishing sensitive human rights-related data . The NHRC
continues to focus on understanding the circumstances of the missing persons cases, assessing systemic
responses, and ensuring measures are in place to protect vulnerable populations in Delhi.
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NHRC, India takes suo motu cognizance of the reported Delhi Police data indicating 807 people missing in Delhi
during the first two weeks of January 2026; Only 235 of them traced so far

Press release

National Human Rights Commission

New Delhi: 9th February 2026

NHRC, India takes suo motu cognizance of the reported Delhi Police data indicating 807 people missing in Delhi
during the first two weeks of January 2026; Only 235 of them traced so far

Issues notices to the Delhi Chief Secretary and the Police Commissioner, calling for a detailed report on the matter
within two weeks

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that 807
people went missing in the national capital during the first two weeks of January 2026, as per the Delhi Police
data. They include 191 minors and 616 adults. The Police has traced 235 people and 572 remain untraced so far.
The Commission has observed that the contents of news report, if true, raise serious issues of violation of human
rights. Therefore, it has issued notices to the Chief Secretary, Government of NCT of Delhi and the Commissioner
of Police, Delhi, calling for a detailed report on the matter within two weeks.

According to the media report, carried on 5th February 2026, a total 24,508 people were reported missing in Delhi
in 2025. Among them, sixty per cent were women. The police could trace 15,421 missing people while 9,087 cases
are still unresolved. The data has also highlighted the risk being faced by teenagers as more than 5,000

teenagers, of which about 3500 were girls, had gone missing every year since 2016.
*k*
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807 persons missing in Delhi: NHRC takes suo moto cognizance, seeks report

TIMESOFINDIA.COM | Feb 9, 2026, 05.44 PM IST

NEW DELHI: The national human rights commission (NHRC) has taken suo motu cognisance of reports
highlighting a sharp rise in missing persons cases in the national capital, after data released by Delhi Police
showed that 807 people went missing in the first two weeks of January 2026. According to the data cited in the
several reports, 191 of those reported missing were minors, while 616 were adults. Of the total cases registered
during the period, 235 persons have been traced so far, leaving 572 individuals still unaccounted for, re[orted ANL.
Taking note of the figures, the NHRC has issued notices to the chief secretary of the government of the national
capital territory (NCT) of Delhi and the commissioner of police, Delhi, seeking a detailed report within two weeks.
The Commission observed that the contents of the news report, if found to be correct, raise serious concerns of
possible human rights violations and warrant closer scrutiny.

The NHRC's action follows a media report published on February 5, 2026, which flagged the scale of missing
persons cases in the city. The report cited Delhi police data showing that a total of 24,508 people were reported
missing in Delhi during 2025. Of these, nearly 60% were women.

While police managed to trace 15,421 individuals last year, as many as 9,087 cases remain unresolved, according
to the figures.

The data also point to a persistent trend involving teenagers. Reports indicate that more than 5,000 teenagers
have been going missing in Delhi every year since 2016, including around 3,500 girls annually, underscoring
concerns around the safety of minors and young women.

The Commission said it has sought a comprehensive report from the Delhi government and city police on the
steps taken to trace missing persons and the additional measures being implemented to address the rising
numbers.

(With inputs from agencies)
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NHRC seeks report from Delhi govt, police chief over '807 missing' in first two weeks of Jan

Published on: Feb 09, 2026 7:51 PM IST

PTI

New Delhi, The NHRC on Monday said it has taken cognisance of a media report citing police data that "807
people went missing" in the national capital during the first two weeks of January, and issued notices to the Delhi
government and the police commissioner.

NHRC seeks report from Delhi govt, police chief over '807 missing' in first two weeks of Jan

The National Human Rights Commission observed that the content of the report, if true, raise "serious issues of
violation of human rights".

"Therefore, it has issued notices to the chief secretary, Government of NCT of Delhi and the commissioner of
police, Delhi, calling for a detailed report on the matter within two weeks," the NHRC said in a statement.

The NHRC has taken "suo motu cognisance of a media report that 807 people went missing in the national capital
during the first two weeks of January 2026, as per the Delhi Police data. They include 191 minors and 616 adults.
The police has traced 235 people and 572 remain untraced so far," the human rights panel said.

According to the media report published on February 5, a total of 24,508 people were reported missing in Delhi in
2025. Among them, 60 per cent were women. The police could trace 15,421 missing people while 9,087 cases
remain unresolved.

The data has also highlighted a heightened risk among adolescents, with more than 5,000 teenagers, of which
around 3,500 are girls, have gone missing every year since 2016.

According to police data, a total of 807 people went missing between January 1 and 15, with an average of 54
people going missing every day.

In an official statement issued on February 6, the police said January 2026 saw a "decline in the number of missing
persons reports, when compared with the corresponding period of previous years".

This article was generated from an automated news agency feed without modifications to text.
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NHRC takes suo motu cognisance of 807 missing persons cases in Delhi in January

Written By: TNM (With ANI Inputs) | Published on: Feb 9, 2026

ANI Photo | NHRC takes suo motu cognisance of 807 missing persons cases in Delhi in January

The National Human Rights Commission (NHRC) has initiated suo motu cognisance regarding a significant rise in
missing persons cases in Delhi, following data from the Delhi Police that reported 807 individuals went missing
during the first two weeks of January 2026.

Out of these, 191 were minors and 616 were adults. Authorities have traced 235 of the missing persons so far,
while 572 remain unaccounted for.

The Commission has issued notices to the Chief Secretary of the Government of the National Capital Territory
(NCT) of Delhi and the Commissioner of Police, Delhi, requesting a detailed report within two weeks. The NHRC
stated that the news report’s contents, if verified, raise serious concerns about possible human rights violations.
This action follows a media report published on February 5, 2026, highlighting the issue’s scale. According to cited
data, 24,508 people were reported missing in Delhi during 2025, with nearly 60 per cent being women. Of these,
the police traced 15,421 individuals, leaving 9,087 cases unresolved.

The data also reveals a disturbing pattern involving teenagers. More than 5,000 teenagers, including about 3,500
girls annually, have reportedly gone missing in Delhi every year since 2016, underscoring the vulnerability of
minors and young women.

The NHRC emphasised that the matter warrants serious scrutiny due to the potential human rights implications
indicated by these figures. The Commission has requested a comprehensive report from the Delhi government
and city police to assess the actions taken to trace missing persons and the additional measures planned to
counter this increasing trend.
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NHRC Takes Suo Motu Cognisance As 807 People Go Missing In Delhi In January

Curated By : News Desk | News18.com

Last Updated: February 09, 2026, 15:52 IST

NHRC investigates 807 missing persons in Delhi in January 2026, including 191 minors. With 572 still untraced,
concerns rise as over 24,508 went missing in 2025.

The National Human Rights Commission (NHRC) has taken suo motu cognisance of reports indicating that 807
people went missing in Delhi during the first two weeks of January 2026, raising serious concerns over public
safety and possible human rights violations.

According to data cited from the Delhi Police, the missing persons include 191 minors and 616 adults. While police
have managed to trace 235 individuals, as many as 572 people remain untraced so far.

Observing that the contents of the media report, if true, point to grave human rights issues, the NHRC has issued
notices to the Chief Secretary of the Government of NCT of Delhi and the Commissioner of Police, Delhi, seeking a
detailed status report within two weeks.

The Commission also took note of broader missing persons data highlighted in the report dated February 5, 2026.
It stated that 24,508 people were reported missing in Delhi in 2025 alone, with nearly 60 per cent being women.
Of these cases, police were able to trace 15,421 individuals, while 9,087 cases remain unresolved.

Particularly alarming, the data underscores the heightened vulnerability of teenagers. Since 2016, more than
5,000 teenagers have gone missing every year in Delhi, including around 3,500 girls annually, pointing to a
persistent and systemic challenge.

The NHRC said it will closely monitor the response from the Delhi government and police authorities, stressing
the need for urgent and effective measures to safeguard vulnerable populations and ensure accountability in
missing persons cases.
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NHRC issues notices to Delhi govt, police on missing persons

Created On: 9 Feb 2026 4:56 PM IST

The National Human Rights Commission (NHRC) has taken suo motu cognisance of a media report citing Delhi
Police data, which revealed that 807 people went missing in the national capital during the first two weeks of
January this year.

According to the data, the missing persons include 191 minors and 616 adults. While 235 individuals have been
traced so far, 572 remain untraced. Observing that the contents of the news report, if true, “raise serious issues of
violation of human rights”, the apex human rights body has issued notices to the Chief Secretary of the Delhi
government and the Commissioner of Police, Delhi, seeking a detailed report on the matter within two weeks.

As per the media report carried on February 5, 2026, a total of 24,508 people were reported missing in Delhi
during 2025. Of these, nearly 60 per cent were women. While the police managed to trace 15,421 missing
persons, as many as 9,087 cases continue to remain unresolved.

The report further highlighted the heightened risk faced by teenagers, noting that more than 5,000 teenagers, of
which about 3500 were girls, have gone missing every year since 2016.

Meanwhile, the Delhi Police has dismissed reports of a sudden increase in cases of missing children and warned
rumour mongers of strict legal action for “spreading unnecessary fear by misrepresenting data”.

The police rejected claims of any spike in missing persons cases, stating that official data shows no abnormal rise
and that figures have remained broadly stable for nearly a decade. Police data further showed that annual
missing-person figures have hovered between 23,000 and 24,000 since 2016, despite rapid population growth in
the national capital.

Taking to the social media platform X on February 6, the Delhi Police said, “We appeal to citizens not to fall prey to
rumours about a sudden increase in cases of missing children. While refuting such claims, we also warn rumour
mongers of strict legal action for spreading unnecessary fear by misrepresenting data. The safety of every child is
paramount for the Delhi Police. The Delhi Police is committed to providing 24x7 service and locating
missing/abducted children and reuniting them with their families expeditiously.”
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NHRC Takes Suo Motu Cognizance of 807 Missing Persons Cases in Delhi, Demands Report

The National Human Rights Commission (NHRC) has stepped in after reports revealed a concerning surge in
missing persons cases in Delhi. Data released by the Delhi Police shows that 807 individuals went missing in just
the first two weeks of January 2026

Published By : Pradip Subudhi | February 9, 2026 5:45 PM

New Delhi, February 9: The National Human Rights Commission (NHRC) has stepped in after reports revealed a
concerning surge in missing persons cases in Delhi. Data released by the Delhi Police shows that 807 individuals
went missing in just the first two weeks of January 2026.

According to the reported figures, 191 of the missing persons were minors, while 616 were adults. While 235
people have been traced so far, 572 remain unaccounted for. In response, the NHRC has issued notices to the
Chief Secretary of the Government of the National Capital Territory (NCT) of Delhi and the Commissioner of Police,
Delhi, urging them to submit a comprehensive report within two weeks.

The Commission expressed serious concerns, stating that if the details provided are accurate, the situation could
indicate potential violations of human rights. This action by the NHRC follows a media report published on
February 5, 2026, which spotlighted the alarming rise in such incidents.

The data also revealed a broader trend: 24,508 people were reported missing in Delhi in 2025, with nearly 60% of
them being women. While the police were able to locate 15,421 individuals, a significant 9,087 cases remain
unresolved. Of particular concern is the growing number of missing teenagers. Since 2016, over 5,000 teenagers,
including 3,500 girls annually, have gone missing each year, pointing to the heightened vulnerability of minors
and young women.

The NHRC emphasized that these figures warrant immediate attention, and the Commission has called for a
thorough examination of the actions taken by the Delhi government and police. It has requested a report on
measures already implemented to trace missing persons and proposed steps to tackle the troubling increase in
such cases.
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NHRC issues notice to Delhi Police over sharp rise in missing cases

Asianet News Central | ANI

Published : Feb 09, 2026, 05:30 PM IST

Synopsis

The NHRC has taken suo motu cognisance of the rise in missing persons cases in Delhi, with 807 people missing
in early Jan 2026. It has issued notices to the Delhi government and city police, seeking a detailed report within
two weeks.

The National Human Rights Commission (NHRC) has taken suo motu cognisance of reports indicating a sharp rise
in missing persons cases in the national capital, after data released by the Delhi Police revealed that as many as
807 people went missing during the first two weeks of January 2026 alone. According to the data cited, 191 of the
missing persons were minors, while 616 were adults. Of the total number of cases reported during the period,
235 individuals have been traced so far, whereas 572 people remain unaccounted for.

NHRC Seeks Detailed Report

Acting on the matter, the Commission has issued notices to the Chief Secretary of the Government of the National
Capital Territory (NCT) of Delhi and the Commissioner of Police, Delhi, seeking a detailed report within two weeks.
The NHRC observed that the contents of the news report, if found to be true, raise serious concerns relating to
potential violations of human rights.

Disturbing Annual Trends Highlighted

The Commission's action follows a media report published on February 5, 2026, which highlighted the scale of the
issue. According to the data cited, a total of 24,508 people were reported missing in Delhi during 2025. Among
them, nearly 60 per cent were women. While the police were able to trace 15,421 individuals, as many as 9,087
cases remain unresolved. The figures also point to a troubling trend involving teenagers. Reports indicate that
more than 5,000 teenagers have been going missing in Delhi each year since 2016, including around 3,500 girls
annually, underlining the vulnerability of minors and young women.

Taking note of the figures, the NHRC said the matter requires serious scrutiny, as the reported numbers point to a
potentially grave human rights concern. The Commission has sought a detailed report from the Delhi government
and the city police to review the action taken to trace missing persons and to examine what further steps are
being implemented to address the rising trend. (ANI)

(Except for the headline, this story has not been edited by Asianet Newsable English staff and is published from a
syndicated feed.)
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Commission seeks detailed report from Delhi Chief Secretary, Police Commissioner

Tribune News Service

New Delhi, Updated At : 08:32 PM Feb 09, 2026 IST

The National Human Rights Commission (NHRC) on Monday took suo motu cognizance of reports that 807 people
went missing in Delhi during the first two weeks of January 2026 and has sought a reply from the Delhi Chief
Secretary and Police Commissioner.

In a statement, the NHRC said the news reports, if true, raise serious concerns of human rights violations. It has
therefore issued notices to the Chief Secretary of the Government of NCT of Delhi and the Delhi Police
Commissioner, calling for a detailed report within two weeks.

According to the reports, a total of 24,508 people were reported missing in Delhi in 2025, with women accounting
for 60 per cent of the cases. Of these, the police were able to trace 15,421 individuals, while 9,087 cases remain
unresolved.

The data also highlights the vulnerability of teenagers, with more than 5,000 adolescents — including around
3,500 girls — reported missing annually since 2016, underscoring persistent risks to minors in the National
Capital.
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NHRC seeks report from Delhi govt, police chief over '807 missing' in first two weeks of January

The National Human Rights Commission (NHRC) observed that the content of the report, if true, raise "serious
issues of violation of human rights".

PTI | Last Updated 09 February 2026, 21:04 IST

New Delhi: The NHRC on Monday said it has taken cognisance of a media report citing police data that "807
people went missing" in the national capital during the first two weeks of January, and issued notices to the Delhi
government and the police commissioner.

The National Human Rights Commission (NHRC) observed that the content of the report, if true, raise "serious
issues of violation of human rights".

"Therefore, it has issued notices to the chief secretary, Government of NCT of Delhi and the commissioner of
police, Delhi, calling for a detailed report on the matter within two weeks," the NHRC said in a statement.

The NHRC has taken "suo motu cognisance of a media report that 807 people went missing in the national capital
during the first two weeks of January 2026, as per the Delhi Police data. They include 191 minors and 616 adults.
The police has traced 235 people and 572 remain untraced so far," the human rights panel said.

According to the media report published on February 5, a total of 24,508 people were reported missing in Delhi in
2025. Among them, 60 per cent were women. The police could trace 15,421 missing people while 9,087 cases
remain unresolved.

The data has also highlighted a heightened risk among adolescents, with more than 5,000 teenagers, of which
around 3,500 are girls, have gone missing every year since 2016.

According to police data, a total of 807 people went missing between January 1 and 15, with an average of 54
people going missing every day.

In an official statement issued on February 6, the police said January 2026 saw a "decline in the number of missing
persons reports, when compared with the corresponding period of previous years".
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NHRC takes suo motu cognisance of 807 persons missing in Delhi, seeks report

The National Human Rights Commission said that the content of the news report, if true, raises "serious issues of
violation of human rights." NHRC has even taken note of the missing persons data from 2025 that was
highlighted in the report.

By CNBCTV18.com February 9, 2026, 8:23:28 PM IST (Published)

The National Human Rights Commission (NHRC) has taken suo motu cognisance of reports highlighting that 807
people went missing in the national capital during the first 15 days of January 2026.

The Commission said that the content of the news report, if true, raises "serious issues of violation of human
rights." In this regard, it has issued notices to the Chief Secretary, Government of NCT of Delhi, as well as the Delhi
Police Commissioner, seeking a detailed report on the matter within two weeks.

Earlier, PTI reported that a total of 807 people went missing from Delhi between January 1 and 15. This means
that, on an average 54 people had gone missing daily. Out of the total number of missing persons, 509 were
women and girls, while the remaining (298) were men.

“The National Human Rights Commission (NHRC), India, has taken suo motu cognisance of a media report that
807 people went missing in the national capital during the first two weeks of January 2026, as per the Delhi Police
data. They include 191 minors and 616 adults. The Police have traced 235 people, and 572 remain untraced so far,”
the Commission said in a press release on Monday.

Among the 191 missing minors, 146 cases were related to girls. This highlights that, on average, 13 children went
missing in the national capital daily between January 1 and 15.

Among the missing minors, 169 were teenagers. These included 138 girls and 31 boys. Official data from the
police mentions that they traced 29 girls and 19 boys, but close to 71% of adolescents (121) continue to remain
untraced.

During this period, 13 children went missing in the 8 to 12-year age group. This included eight boys and five girls,
while police located only three boys so far.

Moreover, nine children below the age of eight went missing between January 1 and 15 and three of them were
located. A major highlight was that adults made up the biggest portion of the total missing person cases lodged
in the national capital in the first two weeks of January 2026, according to PTIL.

Among the 616 adults reported missing, 363 were women, and 253 were men. Police managed to locate 90 men
and 91 women, while the remaining 435 people are yet to be traced.

Besides this, NHRC has even taken note of the missing persons data from 2025 that was highlighted in the report.
In total, 24,508 people are said to have gone missing in the national capital last year. Among them, women
accounted for over 60% cases (14,870), while the remaining 9,638 were men.

Among all the cases, Delhi Police was able to trace 15,421 people, and the whereabouts of the remaining 9,087
remain unknown.

(Edited by: Priyanka Deshpande)
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NHRC, India takes suo motu cognizance of the reported Indian migrant workers stranded in Dubai

Press release

National Human Rights Commission

New Delhi: 9th February 2026

NHRC, India takes suo motu cognizance of the reported Indian migrant workers stranded in Dubai

Workers from three districts of Jharkhand allege passport seizure, unpaid wages and denial of return to India
The Commission issues notices to the state Chief Secretary and the Head of the State Migrant Workers Control
Room, calling for a detailed report on the matter within two weeks

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that at
least 14 migrant workers from the Giridih, Hazaribagh and Bokaro districts of Jharkhand have been stranding in
Dubai. Reportedly, a company engaged in transmission line work had employed them and seized their passports
to block their journey back home. Their wages are also not being paid. The workers have appealed to the
Government of Jharkhand to facilitate their safe return to India.

The Commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights. Therefore, it has issued notices to the state Chief Secretary and the Head of the State Migrant
Workers Control Room (MWCR), calling for a detailed report on the matter within two weeks.

According to the media report, carried on 3rd February 2026, one of the stranded labourers informed over
telephone that the company deducted most of their salary to recover the amount incurred initially to purchase
their air tickets from India to Dubai. Reportedly, the company is charging for their accommodation and even the

workers do not have money to purchase food for themselves.
*k*
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NHRC Seeks Report From Delhi Govt, Police Chief Over '807 Missing' In First Two Weeks Of Jan

The National Human Rights Commission (NHRC) observed that the content of the report, if true, raise "serious
issues of violation of human rights".

By PTI | Published : February 9, 2026 at 8:14 PM IST

2 Min Read

New Delhi:The NHRC on Monday said it has taken cognisance of a media report citing police data that "807 people
went missing" in the national capital during the first two weeks of January, and issued notices to the Delhi
government and the police commissioner. The National Human Rights Commission (NHRC) observed that the
content of the report, if true, raise "serious issues of violation of human rights".

"Therefore, it has issued notices to the chief secretary, Government of NCT of Delhi and the commissioner of
police, Delhi, calling for a detailed report on the matter within two weeks," the NHRC said in a statement.

The NHRC has taken "suo motu cognisance of a media report that 807 people went missing in the national capital
during the first two weeks of January 2026, as per the Delhi Police data. They include 191 minors and 616 adults.
The police has traced 235 people and 572 remain untraced so far," the human rights panel said.

According to the media report published on February 5, a total of 24,508 people were reported missing in Delhi in
2025. Among them, 60 per cent were women. The police could trace 15,421 missing people while 9,087 cases
remain unresolved. The data has also highlighted a heightened risk among adolescents, with more than 5,000
teenagers, of which around 3,500 are girls, have gone missing every year since 2016.

According to police data, a total of 807 people went missing between January 1 and 15, with an average of 54
people going missing every day. In an official statement issued on February 6, the police said January 2026 saw a
"decline in the number of missing persons reports, when compared with the corresponding period of previous
years".
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NHRC investigates report of 14 Jharkhand migrant workers stranded in Dubai

News On AIR | February 9, 2026 4:51 PM

National Human Rights Commission (NHRC) has taken suo-motu cognisance of a media report which said that at
least 14 migrant workers from Jharkhand have been stranded in Dubai. The Commission has issued notices to the
Chief Secretary of Jharkhand and the Head of the State of the Migrant Workers Control Room, calling for a
detailed report on the matter within two weeks.

NHRC said that the workers from three districts of Jharkhand, including Giridih, Hazaribagh and Bokaro, alleged
passport seizure, unpaid wages and denial of return to India. It said that the workers have appealed to the
Government of Jharkhand to facilitate their safe return to India.


https://www.newsonair.gov.in/nhrc-investigates-report-of-14-jharkhand-migrant-workers-stranded-in-dubai/
https://www.newsonair.gov.in/nhrc-investigates-report-of-14-jharkhand-migrant-workers-stranded-in-dubai/

Scroll, Online News, 10/02/2026

NATIONAL HUMAN
RIGHTS COMMISSION

NHRC seeks responses from Delhi government, police on reports about missing persons

The commission said that if the reports are true, they raise ‘serious issues of violation of human rights'.

Scroll Staff

The National Human Rights Commission on Monday told the Delhi government and police to respond to a media
report saying that 807 persons went missing in the national capital between January 1 and 15.

The human rights panel, taking suo motu cognisance of a media report published on February 5, said that if the
contents of the article are true, they raise “serious issues of violation of human rights”.

The commission issued notices to the Delhi chief secretary and the police commissioner, and sought a report on
the matter within two weeks.

Last week, PTI quoted official data from the Delhi Police as saying that of the 807 persons who went missing in
the first 15 days of 2026, women and girls comprised 509, while 298 were men. Of the total number, 191 were
minors, and 616 were adults.

The report added that 235 of the missing persons had been traced so far.

The news agency said that 24,508 persons were reported missing in Delhi in 2025, with women accounting for
over 60% of the cases at 14,870.

Taking note of the articles, the Delhi Police on Friday alleged that a “paid promotion” was behind reports about
the purported surge in the number of missing girls in the national capital.

“After following a few leads, we discovered that the hype around the surge in missing girls in Delhi is being
pushed through paid promotion,” it said on Friday. “Creating panic for monetary gains won't be tolerated, and we
will take strict action against such individuals.”

A day earlier, the police said that there was no need to panic about “rumours being spread” about persons,
especially children, going missing.

The authorities also said that there had been a decline in the number of cases of missing persons in the first 15
days this year as compared to the same period last year.

The police, however, did not say how many missing person cases were recorded in the first 15 days of 2025.
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NHRC Takes Suo Motu Cognizance of Jharkhand Migrant Workers Stranded in Dubai

3 hours ago by admin-tvc

NHRC Takes Suo Motu Cognizance of Jharkhand Migrant Workers Stranded in Dubai

The Voice of Chandigarh | Travel Trade Reporter

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of shocking reports that at
least 14 Indian migrant workers from Jharkhand are stranded in Dubai, allegedly facing grave human rights
violations.

According to media reports, the workers—belonging to Giridih, Hazaribagh and Bokaro districts—were employed
by a company involved in transmission line work. The workers have alleged that their passports were confiscated,
wages remain unpaid, and they are being prevented from returning to India.

Taking serious note of the matter, the NHRC has observed that, if the allegations are true, they point to a clear
violation of human rights. The Commission has therefore issued notices to the Chief Secretary of Jharkhand and
the Head of the State Migrant Workers Control Room (MWCR), seeking a detailed action-taken report within two
weeks.

As per the report dated 3 February 2026, one stranded worker informed over the phone that the employer
deducted most of their salary to recover air ticket expenses, charged them for accommodation, and left them
without money even for food.

The distressed workers have appealed to the Jharkhand government for immediate intervention and facilitation of
their safe return to India.
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Bonded Labour: India’s Unfinished Promise Of Freedom

Bonded labour is service under conditions of unfreedom, rooted in debt or advance that traps the poor, landless,
and assetless in exploitative relationships

Dr. Lakshmidhar Mishra

Updated on: 9 February 2026 2:32 pm

Summary

The Bonded Labour System (Abolition) Bill was introduced and passed by both Houses of Parliament on 9
February 1976.

Customary systems like Kamiyas in Bihar, Sagris in Rajasthan, and Gothis in Odisha persist till date.

Customary systems like Kamiyas in Bihar, Sagris in Rajasthan, and Gothis in Odisha persist.

On January 7, 1975, India took a defining step in its human rights journey announcing a 20-point economic
programme for national reconstruction that declared: “Bonded Labour System stands abolished and shall be
declared illegal wherever it exists.”

This was more than a policy—it was a moral milestone. Abolition of bonded labour was placed alongside land
reforms, minimum wages for agricultural workers, and liquidation of rural indebtedness. Seven years later,
rehabilitation of freed bonded labourers was added to a renewed 20-point programme, signalling recognition that
freedom without security is incomplete.

Within months, an Ordinance was promulgated, followed by the Bonded Labour System (Abolition) Act, 1976,
retrospectively effective from October 25, 1975. Soon after, the Bonded Labour System (Abolition) Bill was
introduced and passed by both Houses of Parliament on 9 February 1976, receiving presidential assent shortly
thereafter. The Act extinguished bonded debts, vacated attachments, restored property, and guaranteed
protection from eviction. It remains one of the most progressive legislations of post-independence India.

But what exactly is bonded labour? At its core, bonded labour is service under conditions of unfreedom, rooted in
debt or advance that traps the poor, landless, and assetless in exploitative relationships. The consequences are
stark: denial of minimum wages, denial of mobility, denial of choice of employer, and denial of fair compensation
for labour. This system is intergenerational, perpetuated by usurious interest rates and the cruel arithmetic of
poverty.

The Supreme Court of India has played a transformative role in expanding the meaning of freedom. In the
landmark Bandhua Mukti Morcha case (1983), Justice P. N. Bhagwati ruled that bonded labour should be
presumed wherever poverty and compulsion exist, shifting the burden of proof away from the victim. Between
1981 and 2012, the Court delivered 26 judgements reinforcing immediacy of rescue, simultaneity of rehabilitation,
and the principle that denial of minimum wages is itself forced labour under Article 23 of the Constitution.

Yet, despite the law and judicial wisdom, implementation has faltered. Some courts have acquitted offenders on
technical grounds, insisting victims prove debt beyond doubt—a demand that ignores the lived reality of
dispossession. State governments have at times denied the existence of bonded labour, fearing reputational
damage, while victims remain trapped in cycles of exploitation.

Denial and Bureaucratic Failures

If Supreme Court judgements had been translated into action in letter and spirit, India today would have seen far
fewer cases of bonded labour. Regretfully, this has not been the case. The enforcement machinery has too often
been found in denial, claiming:
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Bonded labour was a one-time problem.

It is a thing of the past.

Since there is a central law, the system is deemed abolished “lock, stock and barrel.”

All that was required has been done; nothing more remains.

Such thinking is illogical and unethical. Bonded labour recurs across industries, plantations, mines, and factories,
and new forms—Ilinked to migration, trafficking, and informal labour markets—are growing unnoticed.

The Bonded Labour System (Abolition) Act conferred sweeping powers on District Magistrates (DMs). Yet
complaints forwarded by the National Human Rights Commission (NHRC) are often passed down to poorly trained
officers who rely on employers’ versions and dismiss victims’ accounts. Release certificates are improperly issued,
rehabilitation schemes delayed, and vigilance committees remain ineffective. Victims lapse back into bondage or
migrate under exploitative conditions.

Customary systems like Kamiyas in Bihar, Sagris in Rajasthan, and Gothis in Odisha persist. New forms—child
trafficking, forced begging, domestic servitude, camel jockeying, circus labour, and even organ trade—go largely
unnoticed. Inter-State migrant workers, recruited under exploitative conditions, are similarly ignored by both
origin and destination states, despite their vital contribution to economic growth.

Law Alone is Not Enough

The tragedy is that India possesses one of the most progressive legislations in the world against bonded labour.
The Act extinguishes debts, restores property, protects homestead land, and dismisses suits enforcing bonded
obligations. It is reinforced by a body of Supreme Court judgements that broaden its scope and strengthen its
protections.

But laws and judgements alone cannot liberate people. As Dr. B. R. Ambedkar observed, legislation must be
supplemented by political will and public awareness. Bonded labour thrives in silence, denial, and bureaucratic
inertia. The promise made in 1975 was clear: no Indian should live in bondage. Fifty years later, that promise
remains unfulfilled.

The challenge before us is not legal but moral. Do we accept denial and complacency, or do we act with urgency
and compassion? Freedom from bondage is not charity—it is justice. And justice delayed, as the victims of bonded
labour know too well, is justice denied.
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3rd DBRANLU National Moot Court Competition, 2026 In Collaboration With National Human Rights Commission

LIVELAW NEWS NETWORK | 9 February 2026

Established in 2012 by the State Legislature of Haryana, Dr. B. R. Ambedkar National Law University, Sonepat, is
the 23rd National Law University in India. Situated in the Rajiv Gandhi Education City, the University is committed
to imparting advanced legal education, practical legal skills, and interdisciplinary understanding in furtherance of
a just and equitable society. The University consistently encourages experiential learning through moot courts,
advocacy exercises, and academic initiatives.

About NHRC

The National Human Rights Commission of India, established under the Protection of Human Rights Act, 1993, is
a statutory body mandated to protect and promote human rights in India. In conformity with the Paris Principles,
the NHRC plays a vital role in monitoring human rights standards, investigating violations, and promoting human
rights awareness at both national and international levels.

About the Competition

Dr. B. R. Ambedkar National Law University, Sonepat are pleased to announce the 3rd DBRANLU National Moot
Court Competition, 2026 in collaboration with National Human Rights Commission (NHRC) to be held from March
13th -15th, 2026.

The Competition seeks to provide a rigorous and enriching platform to law students across the country to engage
with contemporary issues of constitutional law and human rights, while fostering advocacy, research, and
courtroom skills in a competitive academic environment.

Theme

The present moot court competition is themed around the intersection of human rights and technology in the
present era.

Eligibility

« Competition shall be open to students enrolled in three year LL.B. programme or five year integrated LL.B.
programme at any bona fide college/institute/university across the country are eligible to participate.

* Not more than two teams shall represent an institution.

Registration Fee

* The registration fees for Memorial Elimination Round will be Rs. 1,500/- (non-refundable).

* The payment has to be made online (NEFT, RTGS, UPI, IMPS, etc.) in the account mentioned below:

Bank Name: HDFC Bank Ltd.

Account Holder Name: Registrar DBRANLU

Account Number: 50100156483861

IFSC Code: HDFC0003433

* The receipt/screenshot of the online transfer has to be uploaded along with the registration form itself.

* The teams qualifying after the Memorial Elimination Round will have to make an additional payment of Rs.
5,000/- (non-refundable) for availing accommodation, and Rs. 1,500/- (nonrefundable) without accommodation.
Prizes

* Winner - ¥51,000/- along with a Trophy and Certificate

* Runner-Up - ¥31,000/- along with a Trophy and Certificate
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* Second Runner-Up - ¥21,000/- along with a Trophy and Certificate

* Best Researcher - ¥11,000/- along with a Trophy and Certificate

* Best Memorial - ¥11,000/- along with a Trophy and Certificate

* Best Speaker - ¥11,000/- along with a Trophy and Certificate

Important Dates

* Last date of Final Registration and Submission of Fees for Memorial Rounds: February 25th, 2026

* Last Date to Seek Clarifications: February 26th, 2026

* Release of Clarifications: February 28th, 2026

* Last Date for Submission of Soft Copy of Memorials: March 4th, 2026

* Announcement of Teams Qualified for Oral Rounds: March 6th, 2026

+ Inauguration, Registration and Draw of Lots: March 13th, 2026

* Preliminary Rounds and Quarter Final Rounds: March 14th, 2026

* Semi Final Rounds, Final Rounds and Valedictory Ceremony: March 15th, 2026

Registration Process

* The registration form can be accessed - https://forms.gle/2FLjX95uvQF4rzyz8

* The registration shall be deemed complete only after the successful submission of the registration fees along
with a duly filled final registration form latest by 23:59:59 Hrs IST on February 25th, 2026.

* A scanned copy of the registration form, Annexed in Rulebook (Annexure 1), duly signed by the Head of
Department of the college/institution/university, along with the fees receipt of the payment for the moot court
competition, has to be attached during the online registration process. Registrations without the aforementioned
requisites shall not be considered valid.

Contact

For any queries or further information, please feel free to write to us at nmccnhrc2026@dbranlu.ac. in or contact:
Ms. Jasmine Sethi (President): +91 8700280097

Mr. Manmohan Aggarwal (Vice-President): +91 7011301177

A detailed Brochure, Rulebook, and the Moot Proposition have been attached herewith for the reference.
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NHRC probes liquor shop next to Arera Colony Temple

Date :09-Feb-2026 | Staff Reporter

The issue of liquor shops operating near religious and residential areas once again came under sharp focus in
Bhopal after National Human Rights Commission (NHRC) member Priyank Kanoongo conducted an inspection of
a wine shop located near Arya Samaj temple in Arera Colony's 10 No. (in the most buzzing part of the city) Market
on Sunday. The inspection exposed serious violations of excise norms and triggered strong reactions from local
residents, elected representatives and social activists. During the visit, Kanoongo interacted with devotees at the
temple and local residents, who complained about the liquor shop's proximity and its impact on public safety and
religious dignity. He took strong exception to a written reply submitted by the district administration and the
excise department, which claimed that the Arya Samaj temple was not registered. Reacting sharply, Kanoongo
said, “Today, I came here myself to see who these people are who are demanding proof of God's existence. Faith
and religious places cannot be insulted under any circumstances.”

To verify the situation on the ground, NHRC member personally measured the distance between the temple and
the liquor shop using a measuring tape. As per the statement by complainant Tripathi, the measurement revealed
that the shop was located less than 50 metres from the temple, clearly violating excise rules. Taking serious note
of the lapse, Kanoongo reprimanded excise officials and directed that the liquor shop be shut down immediately
for operating in violation of set norms. Local resident Vivek Tripathi, who has constantly been raising the issue
since long time, informed the NHRC member that the liquor shop was being run illegally on a residential-use plot
within a housing area. He further stated that following repeated complaints from residents, the Bhopal Municipal
Corporation had issued a notice on November 19, 2025, directing the operator to stop all commercial activity
within 10 days. Despite this, the shop continued to function openly. Residents also alleged that an illegal drinking
spot (ahata) was being operated under a tarpaulin, encouraging public drinking—an offence under the law.
Residents expressed concern over what they described as administrative indifference and possible collusion.
Addressing these concerns, Kanoongo said that protecting the dignity of religious places, ensuring citizens' safety
and enforcing the law were the administration’s responsibility.

He added that action would also be taken against officials found guilty of negligence. The issue has also
highlighted similar unresolved problems in other parts of the city. Councillor from Kotra Nehru Nagar Monu
Saxena pointed to a long-pending dispute at Nehru Nagar Square, where a liquor shop continues to operate in a
busy public area despite protests. He said presence of the shop and an illegal drinking spot (ahata) has made the
locality unsafe, especially for women, girls and daily commuters. Saxena said he fought a legal battle for nine
years but eventually withdrew after seeing no resolution, adding that while protests forced the shop to remain
closed for three days, it could not be shifted permanently. The shop was earlier running in BMC's building and
later shifted to a private building. Monu Saxena said liquor shops seriously endanger public safety and damage
the local economy. He pointed out that families and regular customers stop visiting such areas, leaving only
vendors who sell snacks, water and disposable glasses to alcohol consumers to survive.

He demanded a fundamental overhaul of the excise policy, alleging that authorities often use registration status
of temples and schools as an excuse to allow liquor shops to function in sensitive locations. He argued that liquor
outlets should be shifted to designated commercial zones or malls, not residential streets. Also administrative and
police control should be strengthened to maintain peace in such areas. Echoing similar concerns, Councillor of
ward number 10, Shivaji Nagar, Guddu Chauhan said that as per norms, alcohol sales should not be permitted
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near any religious institution, whether a temple or a mosque. He demanded immediate relocation of such shops,
warning that unchecked liquor outlets not only threaten public safety but also erode social harmony. Residents
have now indicated that if prompt action is not taken, they may approach the court seeking accountability from
both the contractor and the district administration, raising fresh questions about enforcement, governance and
public interest in excise policy.
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Bhopal News: National Human Rights Commission Member Measures Distance Between Temple & Liquor Shop

The Commission had asked the excise department of the Bhopal Municipal Corporation to submit the report. The
department submitted the report that the temple was not registered, and also there was no violation in setting up
the shop. On Sunday, NHRC member Priyank Kanoongo visited the area and took the measurement and found
that the distance between the temple and liquor shop was 50 meters.

Staff Reporter | Updated: Monday, February 09, 2026, 10:48 AM IST

Bhopal (Madhya Pradesh): National Human Rights Commission and the residents of the Arera Colony on Sunday
measured the distance between the temple and the liquor shop and found that rules were violated in giving
permission to open the shop.

The residents of Arera Colony and Congress leader Vivek Tripathi had filed the complaint to NHRC that the shop
was operating near the temple and was a violation of the rule.

The Commission had asked the excise department of the Bhopal Municipal Corporation to submit the report. The
department submitted the report that the temple was not registered and also there was no violation in setting up
the shop.

On Sunday, NHRC member Priyank Kanoongo visited the area and took the measurement and found that the
distance between the temple and liquor shop was 50 meters, which is a violation of the rules. He has asked excise
department officials to remove the shop immediately.
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LRPF flags alleged sexual abuse of nearly 30 minor girls by government school biology teacher Zakir Basha Shaik,
seeks NHRC intervention: Annamayya, AP

February 9, 2026 | Vishnu

A serious case of alleged sexual abuse by Islamist Zakir Basha Shaik involving nearly 30 minor girl students at a
government school in Andhra Pradesh’s Annamayya district has triggered a formal complaint seeking urgent
intervention from the National Human Rights Commission (NHRC). The complaint alleges violations of the
Protection of Children from Sexual Offences (POCSO) Act, institutional negligence, and political interference in the
investigation.

As per the Organiser reports, the Legal Rights Protection Forum submitted the complaint to NHRC Member
Priyank Kanoongo, urging immediate action to ensure protection of the victims and accountability of officials who
allegedly failed to act.

Serious allegations against government school teacher

According to the complaint, the accused, identified as Islamist Zakir Basha Shaik, a biology teacher at Zilla
Parishad High School in Tarigonda village, Gurramkonda Mandal, is accused of sexually harassing nearly 30 minor
girl students.

Video testimonies of the alleged victims have reportedly been submitted as evidence. In these testimonies, the
students described inappropriate physical contact and sexual abuse, stating that they were traumatized and
pleading for strict action against the accused, Zakir Basha Shaik.

The complaint describes the case as a grave violation of child safety and human rights, demanding urgent
intervention to prevent further harm and ensure justice.

Legal Rights Protection Forum lodged complaint with the National Human Rights Commission seeking urgent
intervention in this deeply disturbing case of alleged sexual abuse of multiple minor girl students by a
government school teacher, Zakir Basha Shaik, at ZPHS Tarigonda,... https://t.co/EQ8aznIVof

— Legal Rights Protection Forum (@lawinforce) February 6, 2026

Parents allegedly intimidated, FIR filed, Zakir Basha Shaik absconding

The complaint states that parents of the victims initially approached the school headmaster to report the abuse.
However, they were allegedly pressured and intimidated by local political figures to prevent them from filing
formal police complaints.

An FIR has reportedly been registered by the Gurramkonda Police Station. However, the accused teacher, Islamist
Zakir Basha Shaik, is said to be absconding, raising concerns about the pace and seriousness of the investigation.
The situation has created what the complaint describes as an atmosphere of fear, discouraging families from
freely cooperating with authorities.

Allegations of institutional negligence under POCSO Act

The complaint alleges violations of Sections 19 and 21 of the POCSO Act, which mandate immediate reporting of
child sexual abuse. It states that the school headmaster failed to promptly inform the police and instead handled
the matter internally, while the District Educational Officer (DEO), despite being aware of the allegations, allegedly
did not notify the District Collector or the police. These omissions are described as a serious dereliction of duty
that may attract criminal liability under the POCSO Act for failure to report sexual offenses against minors.

The complaint further alleges that certain political actors attempted to shield the accused and discouraged victim
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families from pursuing legal action. Such interference, the complainant argues, undermines the rule of law and
weakens child protection mechanisms.

The Legal Rights Protection Forum has urged the National Human Rights Commission to take immediate suo
motu cognizance of the case and intervene to protect the minor victims and their families, who are reportedly
living under fear and intimidation. The organization has called for close monitoring of the investigation to ensure
the swift arrest of the accused, Islamist Zakir Basha Shaik, and timely filing of the charge sheet, while also
demanding strict action against school authorities and government officials who allegedly failed in their legal
duty to report the offenses under the POCSO Act.

The complaint further seeks a comprehensive probe into allegations of political interference and obstruction of
justice, along with directions for compensation, psychological counseling, and long-term rehabilitation of the
victims. Stressing the urgency of the situation, the forum has urged the Commission to recommend systemic
reforms in the education and child protection framework to prevent such incidents from recurring and to restore
public confidence in the justice system’s ability to safeguard children.

The consistent intervention and vigilance of LRPF in cases involving educational institutions highlight the
importance of accountability and child safety. By actively responding to sexual harassment and other unlawful
activities and urging strict action from authorities, LRPF continues to play a crucial role in ensuring that justice is
pursued and protective systems are strengthened.
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Community Service in India's Penal Framework

By EditorFebruary 9, 2026

“Despite periodic calls for reform, Indian prisons remain chronically overcrowded, disproportionately housing individuals from marginalised and socio-economically disadvantaged
backgrounds.”

Introduction

The Indian criminal justice system, particularly its prison infrastructure, has increasingly come under the spotlight for its deficiencies and rights-based failures. Across various
reports, prisons have been portrayed not merely as sites of confinement but as spaces where constitutional safeguards are routinely undermined. From overcrowding and violence
amongst inmates to inadequate healthcare and sanitation, the conditions prevailing in many Indian jails reflect a deeper crisis of governance.

Among the most disturbing aspects of this crisis is the prevalence of violence inflicted upon inmates by prison authorities as well as fellow prisoners. Such abuse is not incidental but
alarmingly routine, reflecting a culture of impunity and institutional neglect. Despite periodic calls for reform, Indian prisons remain chronically overcrowded, disproportionately
housing individuals from marginalised and socio-economically disadvantaged backgrounds. Many of these undertrial prisoners endure prolonged incarceration, often languishing
for years behind bars.

The Standing Committee on Home Affairs, in its report titled “Prison Conditions, Infrastructure and Reforms” dated 21 September 2023 underscored a range of structural and
operational concerns. These included overcrowding, the treatment of young offenders and women prisoners, shortage of prison staff, inadequate food quality, insufficient budgetary
allocations, and the neglect of transgender inmates.

While the authors fully acknowledges the systemic issues plaguing India’s prison infrastructure, the central emphasis here is on advocating community service as a possible
alternative form of punishment for minor offences. The authors argue that introducing community service in lieu of incarceration for petty crimes could significantly mitigate many
of these entrenched problems by reducing prison populations, curbing custodial abuse, and promoting rehabilitative justice. Although there is currently no formal framework or set
of guidelines governing community service as a penal sanction, the authors propose a series of suggestions that could inform the development of such a framework.

Systemic failure and the need for alternatives

The persistence of these systemic failures within the prison framework signals the impending breakdown of an already fragile institution. In light of this, there is an urgent need to
re-evaluate the continued reliance on custodial sentencing and to explore the viability of non-custodial alternatives that can alleviate the burden on the prison system.

Community sentencing, or community service, forms part of a broader spectrum of non-custodial measures. It refers to a structured form of punishment wherein offenders are
required to perform unpaid work for a fixed number of hours, contributing to socially beneficial tasks such as cleaning, gardening, painting or teaching. These assignments are
typically tailored to the offender’s skills and are intended for first-time convicts found guilty of minor offences, serving as a substitute for short-term imprisonment.

Grounded in restorative and rehabilitative justice principles, community sentencing offers a constructive alternative by holding offenders directly accountable for the harm caused to
society, while simultaneously engaging them in socially beneficial work. By diverting first-time and low-risk offenders from custodial settings, it helps decongest overcrowded prisons
and shields them from exposure to hardened criminals.

Community sentencing has been successfully implemented across many jurisdictions as a means to address long-standing issues within prison systems. These models have
demonstrated the potential of non-custodial sanctions to reduce incarceration rates, promote rehabilitation, and alleviate systemic burdens.

Previous attempts on community service

The Penal Code (Amendment) Bill, 1978 (the Bill) marked an early legislative attempt to introduce community service as a form of punishment within India’s penal framework. Under
the Bill, a new form of punishment was sought to be introduced in the form of community sentence. It provided that any offender above the age of 18 could be directed to perform
unpaid work for a specified number of hours, subject to certain conditions. Importantly, the convict's consent was required, and the court had to be satisfied that the individual was
suited to undertake the assigned work. Community service was proposed as a sentencing option for offences punishable with imprisonment of less than three years, with the
prescribed range of work hours spanning from 40 to 1000.6

However, while analysing community service as a proposed form of punishment, the Law Commission did not endorse it, citing practical difficulties in implementation and opining
that the open-air prison system is better suited for correctional purposes than community service. It is pertinent to underscore here that the Law Commission’s dismissal of
community service due to “practical difficulties” is unconvincing. The Law Commission fails to articulate any cogent reasons that would render community service unworkable. This
omission is particularly stark given the chronic and well-documented problems plaguing Indian prisons, severe overcrowding, underfunding, violence amongst inmates, and limited
rehabilitative infrastructure. By ignoring these systemic issues, the Law Commission overlooks the need for non-custodial alternatives that can alleviate pressure on the prison
system while promoting reintegration. Community service, when properly structured and supervised, offers a low-cost, socially constructive sentencing option that directly addresses
these concerns.

With the recent enactment of the Nyaya Sanhita, 2023 (BNS), it has now formally recognised community service as a form of punishment under Chapter II, Section 4(f). Furthermore,
under the Explanation to Section 23, Nagarik Suraksha Sanhita, 2023 (BNSS), it defines community service shall mean the work which the court may order a convict to perform as a
form of punishment that benefits the community, for which he shall not be entitled to any remuneration. However, this statutory inclusion remains largely symbolic, as the Act
provides no guidelines for its implementation. Against this backdrop, the present article examines how community service has been structured and implemented across various
jurisdictions and proposes a model for its effective adoption within the Indian criminal justice system.

Towards a viable community service framework for India

Community service typically involves first-time petty offenders performing unpaid, supervised work. While international models offer valuable insights, they cannot be directly
transplanted into the Indian context due to differing legal, social, and administrative realities. Designing an effective framework for India requires a tailored approach that considers
offender eligibility based on the gravity of the offence and its prescribed punishment, clearly defines the nature and duration of the work, establishes robust supervision
mechanisms such as probation officers or local authorities, and sets out consequences for non-performance. Community service has helped other countries reduce prison
overcrowding and promote offender reintegration through supervised engagement. Given these proven benefits, India should consider expanding and institutionalising community
service within its penal framework, adapting it to local realities to ensure fairness and effectiveness.

Nature and duration of the work

With the enactment of BNS, India has taken a significant step by formally recognising community service as a form of punishment for certain offences. This marks a progressive shift
in penal philosophy, moving away from custodial norms towards restorative and non-custodial alternatives. However, despite this statutory recognition, the BNS currently does not
provide a structured framework or guidelines for implementing community service as a sentencing option. There is no clarity on the duration, nature of work, supervisory
mechanisms, or safeguards to ensure fairness and effectiveness. Moreover, community service should be extended to a wider range of non-violent offences where no bodily harm is
caused, thereby broadening its rehabilitative reach and reducing unnecessary incarceration.

To address this gap, India may consider developing a structured method for assessing the duration and content of community service orders. Additionally, to incentivise compliance
and performance, a provision for sentence reduction could be introduced for offenders who demonstrate diligence and sincerity in completing their assigned work.

Supervision

Effective supervision is essential to ensure compliance with community service orders and prevent misuse. Each offender should be assigned a community service
supervisor/probation officer, preferably a law enforcement officer, responsible for tracking progress and submitting a final compliance report to the sentencing court. Further,
electronic tagging systems, as used in New Zealand and UK, may be employed to monitor attendance and location.

Non-performance of the community sentence
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To uphold the integrity of community service orders, breaches must be addressed firmly. New Zealand’s model requiring offenders to repeat their service hours in cases of
unsatisfactory performance offers a practical deterrent against casual compliance and may be adopted in India. Minor infractions could be managed through warnings or fines,
while more serious or repeated violations may warrant curfew restrictions or an extension of service hours, as practised in the United Kingdom. These layered responses would
reinforce accountability and ensure that community sentencing is taken seriously.

Judiciary backs community service

Recently, Justice Madan B. Lokur emphasised the need to explore alternatives to incarceration as a means of addressing systemic issues in India’s penal system. While speaking on
the subject, he cited the open prison facility in Sanganer, Rajasthan, as a compelling example of successful reintegration. Notably, the prison includes a school for the children of
inmates, reflecting a rehabilitative approach that prioritises dignity and social inclusion.

In the course of hearing Inhuman Conditions in 1382 Prisons, In re, the Bench comprising Justices Madan B. Lokur and Deepak Gupta suggested that individuals sentenced to short-
terms of imprisonment specifically six months to one year could be assigned social service duties instead of being confined in overcrowded jails. This observation was prompted by
alarming data presented by Amicus Curiae Gaurav Agrawal, which revealed that several prisons were operating at 150 per cent capacity, with severe shortages in staff and
infrastructure.

Furthering this reform-oriented trajectory, the Bench comprising Justices Hrishikesh Roy and S.V.N. Bhatti, in its order dated 19 November 2024 in the same writ petition, invoked
Section 479 BNSS. The Court directed jail authorities to proactively identify undertrial prisoners who may be eligible for release under this provision, which limits the maximum
period of detention for undertrial.

Adding to this discourse, former Chief Justice of India, Justice U.U. Lalit recently raised concerns regarding the lack of legislative clarity in prescribing community service as an
alternative to imprisonment or fine. He highlighted the absence of statutory guidelines on the duration, nature, supervision, and consequences of non-performance of community
service sentences. In light of BNS formally recognising community service as a form of punishment, Justice Lalit underscored the urgent need for a structured framework to ensure
its consistent and effective application.

Taken together, these judicial interventions reflect a clear inclination toward reducing overcrowding and promoting humane alternatives to incarceration. Whether through
community service, the operationalisation of Section 479 BNSS, or the expansion of open prison models, the judiciary is actively shaping a more rehabilitative and rights-based
approach to criminal justice in India.

Conclusion

The statutory recognition of community service under BNS signals a pivotal shift toward rehabilitative justice. Yet, without a clear set of guidelines, its potential remains unrealised.
Drawing from international models and judicial endorsements, India must now institutionalise community service through structured guidelines that define eligibility, supervision,
duration, and consequences of non-compliance. Doing so will not only ease the burden on overcrowded prisons but also foster a more humane and restorative criminal justice
system.
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NHRC 7 faceft & 807 drudr eafaa & A IR @d: 9 o, @R 3R gfor & #ift Ruié

By Agency Edited By: Sonu Suman

Updated: Tue, 10 Feb 2026 06:53 AM (IST)

TET AHATERR ST A fGeett J ATIAT Afdad! il dgd! ST IR Wd: 93 fordn g1 faeet! e & siiens! & SIgaR, SHadt 2026
& Ugct ol g1 H 807 T aaar gg, fS# 191 Arafent &1 amaT 7 facett & g wfa ok gferd emgem & &t gol A fawqga Ruid
ATt §, 38 AFETORRT &1 THR Iecie  adr g1 fUese diet 2025 # Y §TRT @l aradr ge o, foid fhenRat <t dwen Ridrsie g1
HighLights

NHRC 7 feeett & aruar efaaal R @ 937 foa

STHa<t 2026 H 807 @1 @T9dT, 191 AraTenT enfie|

ST 7 faeett TRAR SR gferd § Raid #ifh

QEAaE, T facet | A Aarfder skt (NHRC) 3 feeht & drddr cafeat s dedt S iR Wd: 93 o g1 et gfos &
3{iehg] & AR, STHaXt 2026 & Ugel &1 g1 | & 807 TN @ruaT gu, = 191 Aranfert 3R 616 Fawes A 81 31 deh 235 Al
I g forar T €, STafcs 572 areft oft Argar €1

NHRC = 39 A1t & et & g afda iR gfeiy Smged ot Fifed SR o & g0l & HiaR fasgd Rute At &1 smahr 3 et ok afs
T 3fiehs ot € dl I8 HHATAPR] & 7R Ieeie &1 Tohd ad &1 T8 HIRaTS 5 HRasl 2026 Y UehIfAd Teh Hifsar Rald & smeR oR &t
L]

ot @1er 2025 #H faeet! & et 24,508 =i #A19ar gU &, =6 a1 60 ufaerd Afgerd off | gfed = 15,421 @l et ¢ feha, aifeh
9,087 ATeet a1eft oft SgeTs! | Wi fohemiRT, faivens @isfehat & @raar g1+ &l T fKidreie 8, St |ret T 5,000 & 3ifeeh g1


https://www.jagran.com/delhi/new-delhi-city-nhrc-takes-suo-motu-cognizance-of-807-missing-in-delhi-40136949.html
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Source: https://www.amarujala.com/haryana/bhiwani/dhani-mahu-is-
getting-drinking-water-once-a-week-bhiwani-news-c-125-1-shsr1009-
146585-2026-02-10

Bhiwani News: groft ATg &t aarg # e e firer g1 o a1 arit

garg =gat gerd, f¥art Updated Tue, 10 Feb 2026 02:04 AM IST

a1 31eh S (STeT Hehe @ 31%d) i @Toft ATg & Al H ALY A SR STRINT (TSR 3 WA oid U Iurgerd (STh)
et ol &Y FdTg & iR varer e RUe (TASIR) Uxgd s & Rder faw §1 ag @i wig eroft arg Rardt ue gRaron T are
JfUHR TREUT AT & gd Har gefter gt bl fRAehrad o feran g1

fRveprad # giter gt A sraman g 6 dlems s & i @rvftATg, e SR are & s &g ant & wRe] dasial 3fR g Stat &t sfiwor
e T ST 6T &1 39 & FI SETET 1T 9,000 & JUT Shed 7,000 Uhe HiN qfH SATa & HROT A1 & <&t &1 AT ot
T | chadl Yo IR Ui T g1 fHetdT 8, Stafch JfiTd STet sicfeies @RT 3R STuanit gt gobl 81 Wl I avg siffead auf wr AR
gl

3Tch ST SN dI2MH WS : MR TRBR 7 AR 7 I8 T U & IR (fiich B Brast 2025) & We &9 @ gam ¢ fos dim @ &)
3R -TRTwAISeE / ETeh ST TS fobam mam 81 e ofotet atE (Hiohisegell) & SgUR 39 & H o[Sidl alg- JA+R0T & Fgl 31fdeh g,
g oTeT 319 9goTet a1 TS o1 wRIGHS Aid 7181 X8 T § | 9 STaS]G Ude! Sidl ch dehictdh A< 31§ dch -Tg! ol s

2019 & e 3&T uTHt el Aere du : Gefter gt 3R @roft Arg & urfior 2019 @ IR STel Hehe & &l duy v 3@ §1 39t s J au
2019 # gficT aaf 7 ©8 &7 o6 @ gsdTal i oft | 38 srfdRe anfion = uig At daedl & ey far A oft Fearar am


https://www.amarujala.com/haryana/bhiwani/dhani-mahu-is-getting-drinking-water-once-a-week-bhiwani-news-c-125-1-shsr1009-146585-2026-02-10
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from-delhi-government-10978140/amp/1

faeett @ 807 il & Tuar g1 'R NHRC I%&d, 2 g9 | \ivl) st Raid

faeeft @ et 2026 & uga &F gUdl # 807 Tl & ATUAT 814 & ATHS UR IFR AFATYHR SR = W I3 forar 8. NHRC 3
feeeft TRR of i e @ &t Targ & fawga Rl At 2.

Reported by:fgrigy Siex ffsm

Edited by:dI¥ S

AMeX

WAt 10, 2026 02:15 am IST

Read Time:2 mins

T AFATfYR SRINT 7 2026 & Uget &f g0l § fcett § 807 Wil & oATuar g+ WR I3t foram

807 <TadT T & 191 Aranfei 8k 616 gu<eh A &, S8 I 31« deh 235 &1 UdT Il &

ST 7 faeelt TREBR ot qf Twdrg H favqa Ruld uegd &< & faig Aifed St fokan @

T e

Tt & A ITaR @Rl & ATIdT 814 S A Pl aihe Igdl fadT o did AET AFaTEeR T (NHRC) = 39 7+ g8 © 93 foan 8.
JTANT 7 feeet! TRR & 39 TR A TR & 918 & HiaR faxqd Rl #ift 8. amar &l Ig ameanfder smah 3 Skt ves o9 i
# ohgT, "SI A SFast 2026 & gt & gUdl | faeetl & 807 afadl & ATadT g1 hl HeT ol @ 9T fora 8. et gfera &
3iehgl & AR 37d deh Ath 235 WATUCT caferidl bl UdT T ST Hehl 8. 39 A H faeel! & g afg 3k gfa siged & Fifew
SR o & Teatg & R faega Raid Aift 7 8.

807 & 191 AraferT nfaa

TGN & AR, STa) 2026 & Uget &l gl H feed! & @raar ge 807 &afedl | 191 Aranfel 3R 616 aa%eh ANTRE M §. &
3T & HdTfeeh, 316 deh chad 235 T T UdT Icl U 8, STafch 572 &NT 319 +ff drua €.

AATARR Secia hl JTRIehT

NHRC = =rg1 & fob afe fifear & uarrfda Raid agt 8, at ag amarfaeri & Ieeias a1 1R ATHeT gt OahdT €. ST 7 39 f&fd &t
fefdTSTen ST U AT i T8 i & STaaehal TR SR faaT 2.

2025 & 3iichs ot fiar se™ aret

AT 7 Ueh Hifgar Rud & garer ad gy adman o adf 2025 # faeeit @ et 24,508 T «1dar gu &, foid 60 ufderd aAfgary of. g
A # § faeed! gferd 15,421 @T9dT @RT} bl UdT T | Hhel @, STafch 9,087 A 31 Y 3geTs! &.

B ITe TR fohQTR ATgdT

TRRT ihs! & TR, 2016 T & AT 5,000 & 3iferes fhemR fieeht & Aruar &t 38 €, S=d @ 3,500 wsfrat snfad €. a8
e Trereh & s ofik Afgematt di gram ot de iR Fare @3 F 8.


https://ndtv.in/cities/delhi-missing-807-people-nhrc-seeks-report-from-delhi-government-10978140/amp/1
https://ndtv.in/cities/delhi-missing-807-people-nhrc-seeks-report-from-delhi-government-10978140/amp/1
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Source: https://www.bhaskarhindi.com/other/hindi-nhrc-issues-notices-to-
delhi-govt-police-on-missing-persons-20260209163042-1250326

TAUHSIRHT A &A1Y &7l & A H faeel! TR 3R gferd &t Fifed St fekan

9 Feb 2026 5:31 PM

AT G ASCH HHILH (TTUHNRED) F Teh Hifsar Ruté wr @e &1 @a foran & iR feeit gferq & Ser ot garen foar 1an §1 53 sa1
G UdT I & b 59 ITel SHaR) & Uge &1 IwdTE A 227 hl IsTem=i & 807 T ATgdT g1 7|

3 faeett, 9 Bt (IMSTYUATH) | A2t GLHH ASTH HHILH (TTHSNRET) = Teh Hifear Ruld w e & w= foran 8 3k et gferd &
ST T gaTal 3T T &1 39 SeT @ UdT I & fob 59 91t Sae) & Uget & 9wdrg H 391 <ht It & 807 &N ATUdT 8t M|

32T & SR, T dRT & 191 AATTieNT 3R 616 TR M &1 37 A 235 N ST UdT TRIIT ST bl &, STdfch 572 @ a7eft off
ATIAT 81 I8 3@ gu foh g1 RUIE ol a1, 3R 691 §, af 'AHaTfdehR] & Iewied & 7R 72 3aTd 6, i Aarder dw = foee!
TWHR & I Ffg R el gfore wfer ot Aifed St o 3t awarg & sicy 39 Ae R faxgd Rutd #mft &1

5 Ha, 2026 ot Hifear Ralé & @R, 2025 & IR facet & gat 24,508 RN S ATYAT g chl a1 et ot 378 F 1T 60
gfderd Afgarg off | Sefes gferd 15,421 ST @1l T UdT @ H HHATE Yal, dgi 9,087 AT 3+t off sgerst &1

ROYE # fheRT gRT AT fohy ST aTet a1¢ gU S ot wepten s1ert 1w, fSres avgt T {6 2016 & &% &t 5,000 & 3ifdes fher,
S @ ereqeT 3,500 wrsferar off, aroar g e

2g &g, ficett gfer 3 arudt s=ai & Amell | sramie gfg &t Rutel ot @ist o faan & 3fiR srtharg thel aTell ot 'SeT &Y Tt a¥tdh
Y 027 Ik SHTGLTh 2R el & Iy el I HRaT hl IdTa-t & 81

gfers = aTaar et 3 Amer # et oft gfg & arat ot @nfst o e, a8 Fed gu o enfaeiias Ser & 18 s gfg &l
fadt § 3fR 3fiehs eI Teh G2reh & HI¢ R WR @R &1+ gV § 1 Ifet™ Se1 & g i uell </ o gy Irsterrsit # dsit & Saeet g &
TasIE, 2016 & arftfes eudr-aafa & arieha 23,000 3R 24,000 & e @ &

6 TheeR! ol TS HIfsaT Weh i 'Tew R, faeel! g = &g, "gd ARl & srdie d & foh & arddT st & Acll | Sraiah gig
& IR H gl o AHR 7 511 UL Tl el TS & §Y, §H AThalg el aTell bl ST ehl Tefd dlich & U1 Shich 3T eh SR thel
& fIQ gl ST ShRarg i Aare-t #f 3d g1

faeeht gfore = o1t g, "ex a<=d i gren et gfere & forg wafuRk 81 fieett gfer 24x7 da1 ueH et ofR dTudT/sugd sreal &
TdT & 3R I8 Sieg § STeg 31 IRaRT & e & fag ufdeg &1


https://www.bhaskarhindi.com/other/hindi-nhrc-issues-notices-to-delhi-govt-police-on-missing-persons-20260209163042-1250326
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Source: https://vocaltv.in/national/nhrc-notice-delhi-
govtphp/cid18223782.htm

AT AT & S@d 3iiehs] UR AT YRR TRV &1 fAeett TRepR &t Aifed

By VocalTV Desk | Feb 9, 2026, 18:45 IST

73 Reeft, 09 wrad (fR.3.) | ToTerit feeett & @il & aTddT 819t & S dTet 37ehs] UR AT AFATEhR STANT (TTUIRE) 3 sl v
YT &1 STRINT = 807 AT & T gt &bt Hifsar Rulet a1 @@ d3 oid gu faceht & g af¥a ofk gfarw simger ot Aifed Sy
PR G 9Tg & HIaR 9 Al R fawqga Rt At g1

AR JINT & AR UahIfd Hifsar Ruld # feeett gfe & sricgl W SHaR) & it  foh S=ast 2026 & uge &t 9wig #
TSTETT F 807 R S ATYT §1 <hl ST el 718 &1 $18 1971 TETfenT 3R 616 Ia%H A &1 gfels 3 235 @ o1 udT o fer €,
Safs 572 @i 3raft oft AT g1

STTRINT o1 AT & o6 IS & Srichs T €, o I8 AFANYHR] o Jecie ol Teh 3d TR ATHAT 81 ANTRERT i Gre, fasiver Afgarsit
3R S hl GreT | 3 a1 @s gid &

Seei@1Y & foh 5 HRast 2026 ot yehliad Hifsar Ruld & argaR, 2025 # faeed! # et 24,508 =71 #19ar gu &1 379 & 60 ufaerd
AfgaTy off | gfer 15,421 ST @1l T UdT & & 9% i, Siaich 9,087 ATet ot off sgerst 81 siiehs! § fohemRi & I o
aret @ak T T TaT IerdT &, Fifh 2016 & & I1eT 5,000 & 3iferes foherR, o @reRT 3500 adt A 8, aadT 8t 3@ &1


https://vocaltv.in/national/nhrc-notice-delhi-govtphp/cid18223782.htm
https://vocaltv.in/national/nhrc-notice-delhi-govtphp/cid18223782.htm
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facett & Qengt @l & @rar g1 ©R NHRC 71+, AHafgeR Seeio IR TRaR-Yfow & A fawga Rald

Thread starter | IANS

Start date 377 5:31 PM st

5 faeett, 9 BRaRt | AL gIH 5Ty HHILH (TTTaSRE)) 3 veh Hifsar Rolé wr ge & dam foan § ofk fReeh gferw & 3er & garen
foar a1 €1 59 3e1 9 udT I & b 59 91t Sal & Ugel g 9wdrg # 297 Y ISt & 807 &N ATudT 8t M|

3T & SHR, ATddT 1Tl # 191 ATafel 3R 616 Guwehs A &1 37a deh 235 SINTI ekl UdT TTIT ST Gehl &, STdfch 572 &l et ot
ATIAT 81 I8 3@ gy o g1 RUIE ot 1, 97R 991 §, @ 'AHaTfdehR] & Iewied & 7R 72 Sar 6, i Aarder dw = foee!
WHR & 77 Tfg iR fieeht gfore wfsr ot Aifea St = 3 awarg & sicy 39 Ae R faxgd Raid #mf &1

5 Theert, 2026 @t Hif$ar RUlE & SrgaR, 2025 & IR faeett & et 24,508 @NTH & ATadT g1 chl g1 At ot §97 & a7 60
gfdsrd Afgarg off | STafes gferd 15,421 SAT9dT @11 T UdT @ H HHATE Yal, dgi 9,087 AT 3+t off smgerst &

RYE & feherRT gRT ATHAT fobT ST dTet a1¢ U SR R it repien S1et 7, fSra# ehgt marm foh 2016 & 83 &ret 5,000 ¥ 31fdes fher,
S @ ereqeT 3,500 wrsferar off, araar g g

2g &g, ficett gfer 3 arudt s=ai & Amell | sramie gfg &t Rutel ot @iRst o faan & afiR srtharg Shel aTell ot 'SeT &Y TTetd a¥tdh
T 027 Ik SHTGLTh 2R Bl & Iy el I HRaT hl IdTa-t & 81

gfcrd 3 AT et & el 7 et ot gfeg 3 rat @RS @ faan, a8 @ed gu o snfdentRes Sar A &l s gig 8t
fadt § 3fR 3fiehs eI Teh G2reh & Hi¢ R IR @R &1+ gU § 1 Ifet™ Se1 & g i el </ o gy Irsterrsit # dsit & Saeet g &
TasIE, 2016 & arftfes eudr-aafa & 3riehg 23,000 3R 24,000 & sta @ &

6 TheeR! ol TR HIfsaT Wew i 'Tew R, faeet! g = &g, "gd ARl & srdie d & foh & arudT st & Acll | Sraiah gig
& IR H haTg! o fAHR 7 511 UL Tl el TS e §Y, §H HThaTg el aTell bl SCT ehl Tefd dlich & U1 Shich 3T eh &R thel
& foIQ &gl gl Hrarg i darart off ad 1"

faeeht gfor = o1t e, "ex a=d i gren et gfere & forg watuRk 1 fieett gfer 24x7 da1 ueH et ofR dTudT/sugd sreal &
TdT TRTH 3R I8 STeg § Sleg I URart & e & fag ufdeg 81"


https://smartkhabari.com/threads/6701/
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398 H %l YR ATyl <ht 37ditet ot fawar 3R, NHRC A 3/REs dvepR & Aift Rl

398 # fUod dd i 781 @ % SIRES & 14 HSIGY] bl ciehe AR T AR SN (NHRC) 7 359 vaR & Rié aee &t 8.
NHRC 3 g1 & o afe & Ry 9gl ute Sird €, at a8 aFanfasri & 1R Ieeie &1 At g4aT 8.

feraiT ATegR Updated on: Feb 09, 2026 5:09 PM IST

38 ¥ fUod i fiF 7817 @ 6 SIRES & 14 HSIGY] ohl ciehe AT AFATERR AN (NHRC) = 59 &R & Rulé aera &l 8.
e farl 14 Aorgyl = Aiere Hifsar R ATt arRE R 9Rd TEHR & Agg A off. @sR #ifgar # 3 & a1g NHRC = 39 @a: @34
H forar 8.

RS & diRY, MEig ok EoRiamT & & a1et 14 Hoigy i o AeA g & & Rafle & gas 7y 3. Aergy) &1 oIy & fh
U ST A 378 IR @1gA | S d [derar, dfche fUsd & i A 9 HolgX! gl al. |1 gt Sk gradie off & foam.
HSIGRI ohT 3TRIY g foh SUR I e SiaReIsH T S 38 8, S 3g--@m i giAarat sieexd ot g3t =761 gt uT %@l 8. 39 a1
Hoigy! = difsat ey 38 Hierel HifSTT UR arRe &d §U ha 3R AT AR ¥ 7ag i R 1S,

AT HRRT & TR Iecie ahl ATHT

T AR ST (NHRC) & HdTfdes, a8 A gAML arg- @ S8 S & ol STHHT Ut A §9 ASIgY] ol JSHIR IR @1 AT
3R 37 ITHUIE STed R o, d1fch & WRa arud 7 e . T 81, 3R & fob AsTgat a1 srmar +ff 78l foham 511 %@, NHRC A &gt 8
fo Ifd 3 3RIT TG UTq ST 8, at I8 AHaTIhRT & 7R Seeiad hl AT IdT 8. SANT A 39 G AT ohl SIRES THR & I
afag ofk Ve Arglic adhd dhele &7 (MWCR) & U@ i Fifew St faan 8. s 3 g sifdremiRat @ 3Y gwarg & +fiar fawga Raid
ioa & g QU 8.

Toigyl & TR SR

RO & SR, Ueh T §T ASIgY A I R IarT 3 ot ¥ 9RA & g o & g @i 11g garg feare o1 @ age & 99 W daA
T 9 SRt . T ot @ ot FeTgyl @ 8 o ST X8 €. §1Td S @RTe § foh @M & forg oft 3 ure 89 =il 91 8. weigy A
FIREE WHR ¥ Fied 9Ra araeht &6t ardfie i 8.

g HIH T 3EH 87

Ig AT U THY AT 3R § 19 QST 321 # hid o 3¢ W TaTe Horgy] ht (A 3R arerale Stedht, ad= 7 e, segemgar
BTATd i AR Ugel Ht 3 IR ATt I3 @ &. 399 Ugal off @il <o & o feem & | wR et weifdat ofik dhufaat gRT eiwor st
& HIHel HH 3T goh 6. TRBR CF H ATH chg IR HSIGY] ohl @ra! a2 & arad ot o1 geht &.

IRGS Taeaehe I

SIREE I A1 H A § Tgi § T91 AT H hA-FH2A 3R 37ef-H2rel AR 8. ST AR & foig fader oird €. st aoig & g
TR 7 Migrant Workers Control Room ft s 8, i 31a 59 et & Tte Srarer 37 g


https://www.tv9hindi.com/india/indian-migrant-workers-appeal-stranded-in-dubai-nhrc-report-jharkhand-government-3680866.html/amp
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Source: https://vocaltv.in/national/nhrc-notice-jharkhand-
govtphp/cid18224021.htm

38 H Y R et 9ifites- ATaTfehR SIRINT T SIRWES TR ol AlfeH

By VocalTV Desk | Feb 9, 2026, 19:18 IST

7% faeeft, 09 wradt (R.4.) 1| Tt AFaTfeR T (THugeiRe) 3 gus A e TRES & yarst siffel i ga-fia fRafa = wer v
YT &1 STANT = FfSAT H SR FHAERY ol Foiet: A ofd gU 753 & J&d Aia SR sy vardt giffies a1 et & o @t Fifeq
SR &R &1 FTg & Hiar 39 A W fawqga Raid aih 8

AFEIYHR JRINT & AR 3 Hat 2026 i Uhrira Hifear Ruld # St &t mit g foh s & = Sl iRkElg, gomitanT ik
FIHRT & BT 14 ASIGR IA A g5 A thdl gU &1 3 HTAh! ol Tep i ars AaAfor shut 3 e R <@ o1l 399 9 o Aoige
G &t o Shutt 3 SeRT SifdieRier 3= are foram T & aifes YRA & a8 o 8aTS foehe @RIGH | §U TSN @ chl HRUTS ol 1T Wk |
TG HATAT ThU-T I7eh & T @ oft & W& & 3R ANl & U @MH-U &l A ek @iten & foig oft O 781 €1 37 sifivent 3 oY
TR UG STed fohg ST, 3d &1 9T 7 fhg S 3R 9Rd e & 3R fohg S a1 off Rty @ &1

Hifsa1 A yehlfd 8 ehR oh THTRI 0 T HAM ofd U AL AFATEhR RN 3 SIRES & J&4 e g I3 ardt sifien s
hel & T S A oY R &1


https://vocaltv.in/national/nhrc-notice-jharkhand-govtphp/cid18224021.htm
https://vocaltv.in/national/nhrc-notice-jharkhand-govtphp/cid18224021.htm
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cognizance-on-viral-video-of-14-jharkhand-labourers-stuck-in-dubai-seeks-
report-4556-862337

39S 7 thdl SIRWES & 14 ASIgYl & arRe difsdt TR NHRC T &8T 3@, 753 WRehR § &1 g0 7 A fawga Raté

Written by: Shyam Dwivedi

Published: 9 February 2026 at 17:36 IST

39S § 9 fiF HEH & Tl SIREE & 14 Hoigy gRT At Hifeam R 7eg &l ER &+ & I16 IERT AR SRt (NHRC) 3
e A forT §1 ST A 58 AFaTURT 1 7R Ieeia ATd §T STRES TR ol Alfed STRY X &1 TTE A fawqd RUle dord i
gl

S faeeht: gaS | iehd & 1 TR N7 T AR §U STRES & 14 FSIGY! & AW | TEF AFAERR AT (NHRC) 7 8T 3@
YR g1 ASIGY] o Gieret Hif$am W araRel gU eh difeat ol Te: Wl oid gU S1MaNT 4 58 AHandehR! & 7R Seete e far g1
g9 9 § NHRC 3 3TREE & %7 9fUg 3R W Agle aohd sheld & (MWCR) & U@ ot Aifed SIRT o 81

TN 3 ST STfAeRTRAT ot &l FwdTg & iR 39 R AT R Tk favqa Ruld diom a1 fAcer fda 81 9 Rars 39 @e’l & 916 §8 6,
S a1 T o1 o SIREs & diehRt, MkEtg iR gTRIamT fSiedl < 14 #oigy gag d %l gu &

HIT § HoIgY oh T1HR SIRIT?

Race & gAfah, 377 AoIgY] ol e <iF AGIH U8cl GoS ohl Qo chUHIT ‘STHAEY o CIETHL TS H ShIH oheet h [o1Q WSTT AT| HIGY ahl
3RIY § b Uit 7 71 Shaet fOwe & AEIAT @ 3T A 181 32, Ifp R aTuel Y Aeh & fAg 37a uruid oft Sied o fAT &1
U5l T Teh Holgy A i R ST fob BTeTid 3= @RI & foh ek Urd @1 deh & O 781 § 1 Shul 37 IR SaRA HlaReeH A &l qard
ST 38 81 I 1Y, YIRA ¥ a8 @ & gaTe ke ofR @R o @ oft IR Fergdt @ ahrer 11 ¥aT &, o Idhl anfefes fRfa ofk oft
ST B TS g1 S AR & Teld Igi-t Qep difedl S-Tehe Hierel HIf$am iR arRe fhar 3k WRa TR & Agg $l R TS|
AHATIRRI el JecTe HT IgT TN

NHRC 3 3ot fewooft & g1 & fob 3R HoigRl gRT @iviTe 71U STRIY el UTd ST &, Y g AHariaer| & 1R Seeie Sl TE AHe 2|
forelt off et o1 TrIE STed AT SR I daH § dfd @A IR-FBIAEAT 81 T A e o ag gRfedd s wed SR St
e € foh 3udh Amies gEr et & GRfad smreprsit Argiet & @1

g HTHT TSt QM # HRAG garet ASTgRl o 2MYT ! GRIHT GHET i Ueh IR O ISR &l g1 Ugel Ht 9l wSifeat g areaté
STed e, da A a7 3R ST SIY BTl H Sh1H I o e HIFe! G 311 I & | STRES 3 IS4l A 9 §, STg1 § ISt §&AT | Auigy
AR & forg faRer oima €, sHifey Tg TR A vardt Aoigd! &Y Hag & fAg U dhetet & off @ifdq fokan 8, 94 a9 59 A &
STaTe 31 gRTT|
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38 H thy SIRES! ASigl TR NHRC hT TR, TR I ATt RUté

By Lok Shakti February 9, 20262 Mins Read

IREE & 14 ASIGY & g% | il gTed WR TEI AHATIRR ST 3 3T F@ IR § 1 SRINT 7 75 TRHR F & grg # fawqd
Ral 7l 81 3 Aoiy SR, MREE ik goRIarT & 8, ST i 718 gd STHE! Shu-t & S8 giafHe c1g- 3l i & gas 4 I
HSTGR! &1 aTa & foh o=t A Shl ASTGRT JAeht, TTHUIE STad e fotdT R STaRA SHiaReTsH | WH-3gA chl Glaemy +ff 7 & sRIeR g
Freret Hif$aT R qrRa difsal & IRY I Fg T 9T TR I R a8, fSreadh arg Mifar & amen giera # om mm
TAUTSIRET 7 38 7R AMaTfehR g T AT A gU I dfTg 3R e ATgHe gehd dhalel & W oht Alfcd STRY fham| st
%I e & foh STRIY T UTY ST TR e heH 31T ATG |

Toh ASIGY A B TR Id1T 36 e a ve o1 @ ager & 91 oX ot & 9kt st Y 71 31 gTerd sa- e gk & o @ de
g1 Ug 3T &1 geft ot i § RS arodt i

QST 32 F TR FSIGY! Y GA2M IS 78 a1 g | UTHUIE Thooll, I 7 o1 S AW TR-IR A 371d 38 | FIRGS S Jaredt
ASIGY! dTet 5 H ATSUC helel ©H chl AT 3Td TRE SITYHT | g hedl 31T FSIGY! oh folq fTet a9 edT 8
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lokayukta-and-nhrc-chairperson-soon-otherwise-court-will-pass-orders

EIShIC hT TceiAed, dichrgad d NHRC 3rezet hi Fyferd STeg oy, axAT hic Qi TGSt

https://lagatar.in/author/rana-pratap-singh 9 %a< 2026

Ranchi : $IREE 8T PI< & ARIad T AHATEDR RN & IIREH, 5T AT AN | I3 -1 g d G- e dfed 31
Taene gal W Fgfa & deiy # qrR SHfed arfie W gHar gs.

GaTS S SR AGIeerT Isiid 357 A hgl foh 15T T ST # H& g1 3gerd 3R o Sger fAgfert et Amren areft gofta
A F aTs ifed 8.

TE! cAIehIgeRT 3R AFATShR AT # SIRAT & UG WR STeg (gfard e ot SITETN. 37817 ehic & THY ol T fowa.

reff Y ok & SR srfdgaar didt &g 7 S ot sama i &7 ual R Fgfaaal 1R I3 TRAR erevcie s 3347 3191 &l 8. fUsd 4
Tl & TRPR ol 37R § haet 99 HIT ST 3&T 8. 3 a1 R Agfad @l ol o1 @ &.

TR B & Itk ST THTH GiHeh Ud I 912 e Y i A Hifdes ©u & whgl foh 57 TR 1Y foh el deh dterad 3R
HeTiaeR AT # AT ug R Agfert &t S,

ST PIE 6 T | 37 a1 Ual R FAYforT et 1 Meer UTRA . ie A AT i 3iTett Gams ATadrR i el & 3.

TR qd H YAdTS o G Uit i 3R @ gt T o7 ok clenrgend, AMATEhR AT, 9 a1 SN 9igd g daer-e
Tens & ug 3 T 5 T @ Wefl U2 8. AfchT 31 dch 38 g1 ¥RT 7T Uehl &, 39 STeg WR ST,

O W T57 THR H R T gt T A1 ok eft uel W Agfaa fi ufthar st 8.

1 § foh gTEenlc H ST H AT S| ohl FAYfert ot ey ASTHAR = STGHTHAT AT SRR i 8. Jgl 753 & 12 HaenHd et §
e Ud AW oh UG Rerd I8 ol eleh Sifad ITfiehT GRR <l 718 8.
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39S H Gl SRS & Aeigyl W NHRC 3 foran d3m, g afde @ @it Raié
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T AFATERR AT A g5 A §€eh 9= STRES & 14 Hifien! & A # Wo: H3H o1 g1 ST A SIRES & 47 9fag 3R 753
vrarft siffieh =0T het ol &Y TeTg & fieR fawga Ruté 27 ot Aifed SRt foba §1 51 iffiept & urqaid Sied o forg Q€ 8k 3%
3q T8l et <81 8, O 39 aranfdeRy @1 11k Ieie T gl @1 8l

HighLights

NHRC 3 ga8 # seres gifient o I3 feram

SIREE &7 99 ¥ & 9wdig | Rl 7l
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S &, | G8 H §eeh I SIRWS o HHG! o A # UahIAd Hifsar RUdH R gy AFarideaRr mahT (TugsRe) 4 @d:
Iam ferar 81

STRINT = FIHAR oh! FIRES & A FfTg g 5 Yaret sifies (a=01 et & wiga &t Fifed SIRT &2 & 9wdrg & iR 39w fawqa Rald
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Zffrepl A FIREE THR F 9RA H 7T Grfara araht gRfead e a1 3mrg faam 81 ST &bt Sepr) et 8 foh ot g worgdl o
T A T IR 7T & fob a3 ST Sifdichier aveeang e off &, difch YA & a8 o 8aTS foahe @RIGH | §U TSN & ohl WRUTS
i 511 G|

U Ik T8 BT @9 AT of I8t 81 HoIgYl S T WH-UIA & G @lie & 99 oft 76T 81 ST A ura @ {3 afe e Ruté A wdt
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